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MOTION RE : CONSIDERATION OF PROGRESS OF IMPLEMENTATION OF PARTS IX AND IX-A OF THE CONSTITUTION

DEALING WITH PANCHAYATS AND MUNICIPALITIES

Title: Motion regarding consideration of progress of implementation of Parts IX and IX-A of the Constitution dealing
with Panchayats and Municipalities. (Not concluded)

MR. DEPUTY-SPEAKER: The House shall now take up Item No.16. Before taking up the Motion, since Shri
Varkala Radhakrishnan has moved a Motion to object it, | call upon Shri Radhakrishnan to raise his objection.

SHRI VARKALA RADHAKRISHNAN (CHIRAYINKIL): | welcome the discussion but | wanted to point out certain
aspects. The Government has already appointed a Constitutional Review Committee and they are at it. In spite of
long years, they have not submitted the Report. A discussion on the Constitutional provisions of the Panchayati Raj
will be premature. That is the point | wanted to make. Anyhow, | stand for discussion though it is premature. |
welcome the discussion. | wanted to point out that the Constitutional Review Committee is also looking into the
matter. It should be very helpful in having a full-fledged discussion but our knowledge is only by experience. The
legal aspect is looked into by the Constitutional Review Committee. What is their opinion with regard to Part lll and
Part IV of the Constitution and its application for the last 10 years? We are discussing about ten years' experience.
When we are discussing about ten years' experience, it is only just and proper that there should be a report on that
subject, especially when the Central Government has already taken a decision to appoint a Review Committee.
They have not yet submitted the Report. Anyhow, | welcome the discussion. | do not stand in the way of a
discussion and | do not press my objection also.

MR. DEPUTY-SPEAKER: Since you have given a formal objection, | have to give a ruling.

SHRI VARKALA RADHAKRISHNAN : | am not pressing it. | wholeheartedly support the discussion. | wanted to point
out this particular aspect.a€; (Interruptions)

MR. DEPUTY-SPEAKER: | have heard you. There is no provision in the Constitution or in the Rules of Procedure
and Conduct of Business in the Lok Sabha which bars discussion on a matter which is under consideration of a
Commission other than the Parliamentary Committee.

I may also mention that the Commission has already submitted its report to the Government. | therefore, allow the
Minister to move the motion.

THE MINISTER OF RURAL DEVELOPMENT (SHRI KASHIRAM RANA): Sir, | beg to move:

"That this House do consider the progress of implementation of Part IX and Part IX-A of the Constitution
(dealing with Panchayats and Municipalities as institutions of self-government) during the last ten years."
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MR. DEPUTY-SPEAKER: Motion moved:

"That this House do consider the progress of implementation of Part IX and Part IX-A of the Constitution
(dealing with Panchayats and Municipalities as institutions of self-government) during the last ten years. "

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): This is a very important subject. This has been slotted for the whole-
day discussion. The House will rise at six o'clock. | understand that Members from all the parties are keen to take
part in this debate. | appeal on behalf of my Party, and if the Government has also no objection that it would be
proper if the sitting is extended beyond six o'clock in order to accommodate more Members so that all of them can
contribute.

SHRI ANIL BASU (ARAMBAGH): The reply to the discussion may kindly be taken up on Monday. Tomorrow is the
Private Members' day. Most of the Members will not be present tomorrow. So, the discussion can take place today
and the reply may kindly be taken up on Monday.
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MR. DEPUTY-SPEAKER: It seems the House is in a mood to sit beyond six o'clock. We can sit beyond six o'clock
so that many Members from all parts and parties can participate in the debate. We will sit. Is that the sense of the
House?

SEVERAL HON. MEMBERS: Yes.
MR. DEPUTY-SPEAKER: We will go ahead.
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MR. DEPUTY SPEAKER : There should be no disturbance at all.
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MR. DEPUTY-SPEAKER: Please resume your seat.

...(Interruptions)

MR. DEPUTY-SPEAKER: Shri Mani Shankar Aiyar, the moment somebody stands up, you should not yield to him.
That is creating a problem for me.

SHRI MANI SHANKAR AIYAR : Sir, the problem is, when they are not allowed to speak without my yielding, they
nevertheless speak. So, rather than having my chain of thought interrupted, | allow them to make a fool of
themselves. That is why I sit down. ...(Interruptions)

MR. DEPUTY-SPEAKER: He is not yielding. Please take your seat.
...(Interruptions)

MR. DEPUTY-SPEAKER: Nothing will go on record now except what Shri Mani Shankar Alyar says.
(Interruptions) *
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B 5 ST ArfivT Ry B s el fmr +f | SF1 B S | o @ 6 39 <9 &1 e A g AR @ 9 A i
=2t ¥ 39 9l D AR S amdld! § AT =Ry et wat S T8l sawd 2

IUTEIE HElGd, # W a1 W WK &A1 A & W fAdian @Y aa T8 o7 @ € 89 Guiievr @t ara oY @ &1 RS & Aded I8 ©
fih IH W IEHT ANHR 2 R ITST Ul B3 & fod # el B goiera a1 g1 GBI o1 Jaad 8 6 A9 JfaR 2 ok # gg & sus!
By et iR P gud $2 a1 €| T HiReE & g 9 3R 9% d Wl §HTE &S 8, 9% U0 WHR @I Yol # g a9 8, 9 wWraw 9
T € | 99 9% 3 Wi G g6 dh$ $M 9 B, a9 96 o9 deT & A S § H@ees drn T o, 98 Q3 78 @ 9dr 2
gaferd a9 39 919 W SR I WA 5 g grew 3 deensit @Y & forn 21 8 39 A R SR e € 6 e A g g demd o
AR P gt o A& § A1 PIE WK IR B SHIEAT a9 G § AT WA W@UTHT WA F B A 397 B e v afe gwA
R gdieer &1 B =g | Sus Wi-ure, S Af¥rennr € S9@ # gudieser g1 e sue Aaae a8 € 6 57 wxensit & g9 g
HLETTT &, 378 FSUIEaR 978 & &1 A |

BT FTATEA B 3R A & R S F R IR e & v s F et gont o, # Srvan § 6 S . foraan 2, S wreeRrre
R forman 2, adt @@ wxa1 ¢ & fews fidw g ik e & @l

e Yod & A & HA St A U BT AN - STl A 2reft o IR R fHet SR 9 7E e 8, A RR &, R & s@aw IR
ff 3% ST 21 3Eh F W aar & FrwRREd R, O 9 A st € 3 e dw @ W * € 5w orga A om @ forg aga &
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* Expunged as ordered by the Chair.

e HATAT | AT HAl aAT BB, dip praa 3R 999 H@3rera J wsa #@3A (A 7 91eh) ¢ R/ A9 JUH DT BT @
g7

=t 7T W 3R - &, # N AP FE I g Fifs 7 ff I e F o
# A d1e® : &H A BT FAR 7E 2

=t A7 TH AR : e B T & | «feT § 78 B F * 0 T & @ S wHE g € gFh @ 698 W W dW & g dWam
fera &1 feredR 3y g+ gU &l &1 Ay, Gt S gl # U 1 e @ §, il 39 < H B it Gar qu F50 TE6 @ W a8 7 SAEdr
Bl & # wifers g 3R Bfa-ie Wbl ¥ WK 8| 1 At & #=it (a1 =& & il T2 7 Sal & 6 5 o1 afea 2, 98 SHE1 g8l o 2|
e 3T g3 Iarz fF 56 <0 J i w1 98 g afirsg 8, 37 w1 v toiagfed JAifhax © it oras &1 Rren uRie & et &1 ugan
A FHAAT €| IE DI W AL, &, S Hraen € & S deraa |Efy w1 oew 8 Swe FkergeR 99 w1 w3 21 o e a9 wghh,
P A1 98 forar SfifpaR a1 geard &, S 3197 &Y a1 THeral €, T B TR BT S AT STHEY £, Sl U DI e gl & - qH gerd o
S XYY €, g & A1 W1 ff SHehT A 8, Wil 9w Y B DR W@l &1 94 TP AU g TEl agerl Al ARDR <7 B 1 DI, BT
Pt H STARHAT & R ARBHIVT AT B TRE &, T A1 B T IRGHAT HY, ITH G} G981 Ugd 3R I gRI HEl YT TaGel DY
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* Expunged as ordered by the Chair.
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UM & F 98d ¢ IR $V WA HaWg T8l ol 9l I59 H DA & AR WA & sfex, va b a9 g 7 ggad 2 @ @ ded ¢ b g7 gaex
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FETId BT AT °el W81 2 Al YeraR & faArar 3R 1 8 Febal 87 Tafrdl 39 797 4 781 & o1 6 freret R W g o 8, e A
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Hrere e grar 81 91 T /Al ¥ 3 9 € 6 aw R g g W, 9wt € % @ ava & e A a9 WS 20 TR T ¥ 91 O J@i
40 TR @d H Pl Sovd HI TSt Bl ¥ S B 5 Preacaex wxaw o1 Aion € a1 T8 & el ok | gu 3t sreva & 21 um w F
& 37 Farel 1 Srare I Srar € iR I@t o Efa & W Y 9 HY fF Fur HwAn &1 a9 g S 6 sraferaa § s srgRaa freer 'R
IR A & WR R gt aft SR 89 @E 9dhd & IRl 3 @ ad, Tel-geEl # I8 9T, Aigedl § <8 arel, Tiat # @ arel @t
ArfieTd 81 g@t & SR e widw &1 Fmfor gg srae i &k fRmrT & a% @ €1 adt @ e dew 3R AT BIRU, 39@! A6 B foy B
TRER B 991 Taferdi 8 1! 89 daa arfet] # o0 3fg & WRA I8 7 o8 @1 ) s W 374 R 21 39 37l Raré F gw+ aga
& T Aol st adE € REd 3y iR AUd ARERYT FHR HE BT AR 7€ | gty et am € 9g @

T Ug I 7Y T W Wg" Aord § 99 wral & forg et R 11 3 12 dega | & 5 e & o S @ 9 uea # 5 gw ww
YOIl & §RT A1 TRUMTH1 & §RT fFar 91 |Hd1 &1 AR 0T & ST HR 31 9N HRIs OUdT a91aT & fords! @d & @ Aftrad wfdem
@ ARY damal 3R TIRUITAHIS BT a1 1 IS & HATT H BIE 16 TR HAS U § Al Afa 30+ Aa@t g8 wflenn @t ok <@ foran
5 oo e fvaen & fFar s =Ry & R & a1, Aded Ro~ W Sl 87 @9 $7 @ &, S Il g9a1 ¢ 7 W e e
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# A € {5 wa 3o o w1 & iR U & en H 89 981 a% el Ugd "ad 81 AfhT Hel § Yw 81| 1089R W IH BT 2089R TH
SET1 # 10 &R 3R 20 B9R SRS B 910 B @1 g| T8 961 9 g1 g¢ @l @ &1 H ugal

AEGE, §9 39 B " iR anf¥e wifRr & fow St ReiER € S w1 A g8 g agam, @9 oy e fF e F € 59w @1 v
qEerT, Wfh o a9 39 99 WX TS BN 3R vy ERER & ARBRTT Hedr FRd § 99 a6 S AN g5 arel! F8 21 sHferT gEnd
AT w=f A gar 6 o9 ft FiEE $ SRR g, B 9H Bel a9 AT 3T At 9, 3 B sarer weilerm AEf e 99l @9 s
TRER g1 QG DI GarIal do Tgang|

514 9 9% HET &, °f AW Uscl 89 4§ el ared € {5 a8l @ fuw & SRy @1 ol @ o @ 9Re 9 99 Rral & e 3w ugs,
ifer amer 48 81 @1 1 SLARENU. F T e FIF &, hel HE.e € Bl ol wfvr & ot B wolaex € ster O, @Y aae wETE
& g € S g A W9 ugaan &, @ & A aar 2l

AR T WY aR-aR e R @ ga @ A< 39 SLARELT. B 95 IR Ay R 39 Rren wRig & W 79t aw f{fvg ek
e aRrg 1 < sreae ® 9€ T T TS TR W Wil A wdaiy @, o 5 e e Tate @, 38 Srel @ srEr R
dH-ar w9, T RreRe firorard 8, afe mg off & qardit ok SEw uEe fhaw WIe W & 9T 89 39 TR @ RieiRe e on w@ &
5 SLaRILY. A fmar sg ok G foren aRkig @1 vgaran WMy, «ifeh g9 39 AWIRS &1 ofel ad Wipia e @l @t T3 ¢l

3y B | g e Rren aRig B agerzy, AfFT e a% et WPy 7 g8 ¢ Wiy @t 9 o &g, smoet o Raed Fraerdt £,
I aR-IR T8 Far 9 ¢ P ARG, B 3y R Gae B UEA el A9 uiE TS TIY % 7 A, el 3G ARG, B 20 FRAS Y
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G RIS gBIhd I8 2 5 o9 R 91 S I50 WRHR B S @ 8 98 e R & gy # A€ (araum)

MR. DEPUTY-SPEAKER: That word should be removed from the record.
Shri Mani Shankar Aiyar, you have to conclude now.
* Expunged as ordered by the Chair.

SHRI MANI SHANKAR AIYAR (MAYILADUTURAI): Sir, please give me a few more minutes. arrems ds Srddt| ag i 4
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AfPY, T 7 HIAT| 3T Tet T g R g &1 S Wt e 9RR E, =8 9% 50, 60 AT 75 W9 g, 99 Y 98t oW S sk 9=
o Bis gl
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T, qME AT ME 9 A1 3H W B Fhd €, Afp o @ I @ g 59 Wi T e ed | R e 3@ € 6 agd |
W g TG W T8 B 8, S R A SISl ArEAr anfey| 39 & g S -G H @ oy eia Sft F garn o 5 e e st
F1 78 e €| oy &R 3 3% a5t R ok war 6 78, we gelwem Fitem g o ft o € o Rew # geleew 81 %8 € suS
TN ¥ T g a@ e ol € 3 e # ot oty \ifergm| weftg oft 71 @t on R offfee & forw ordior Us siifSer wiver & fawiRe ot
o 3 39 S9 fHar S w1fey) o 9 a5 o, it @8 @ 5 gw@d an § agd W R € 37 awm A6l R #w iR & e §
3R 30 el T & oY HeH SO Whd £l BH 9@ € F DY, el 9P &H 3N 98 g © iR Hel ab g4 9l 2| 39 oIy HYER g B
WG W, S ufat B =gHT STAuHe ST F1 AT §, I B GHA STY YR BT WAl FAR A1 AN B SIRY TR & a1 o9 7
91 39 HWed # U RUIE 2 ¥dhd 2 6 Sl I99 T8 WE W 2 3R TH 387 & YR W) Bl I fddpa oRadt v+ w) 2| e e ik
9 AT & a1 aelrd ST 8, DI A1 A9 36 AR H SF Ugd gl & 3R S a1 fie iR g1 21 39 1 ua1 21 & S o1 w7 a9
T3 @1 ¢ 3R B w1 fiv w§ T ], 99 AR ) 1Y 987 Surer g8 e, 99 oy W fF g9 Hueg vand I B o B 6 A § g
39 oTelt &Y AR e, 30 @ g gy wfaffREl e @y, geme g Mg € ok R smar it R g €1 @ 3w wre 1 g orgwa g

QP Ta a1 3w a9 FEl 2 P o o, o #fa &1 &9 3@ @ €, 98 a% & e uge un € 99 Ahie &1 e g W Repa
wWe g, 9% Bl T 98 91 e 2 5 97 i W wes 2, Rrae IR gn wiie 9@ uga i, #9194 3 9w & el g9 uR e 9w
AfTet @@ TgIT 81 B ¥ T 3 B €, el T IO W TH-UF THW B IR 3 B g ik o v @ oy 59 R wrea B
& T BT 2] T U B RGN U wHaag gant a9 @t Qe # wdl afie drom duR @t 21 afE Sureas weew @t sty @
T WU B ged WX A Y@ B AR g, Afp AfE a8 orgafy & 7 frar @ srftveiRe WY @ 39 SwaEs &t § 7 #3t weea d 3 9
TR | 39H BIE It & AaNg H1 9aTel TEl Sodl 81 89 a9 P! g 9red & {6 7N A9y § 39 #Wiie 9@ uges & forg we |
T ST e 39 Swaw # 81 B 9 T ge™ g, e &6 IR S 81 16 T gl 1 A 30 e 6 #1 $F 9 9 9 @eA €
dHdaT | Bed W 8, R frs 369 21 e w97 7 39 a0 &1 8, 39 UiF 91 @ o) Bl 8, 39 W 8H Wi faR

-1 S Rerdt S €, 7 W 39 AP angd| A fHe v oy B aa 7w @ €| A 98 i g9 5 FhRh w6 7 f go i Raa
g 8, e W & gAffER &= 8rnl IR SR s e €, e el )l & fER @R g, dfe 99 w® R R @t ar
SaFHT s H @ A 78 WE 9E T8 2| aR-aR BT wdt @t Rt #§ st adman T € fF & i wven anfRvl 39 W ey fuan iR
TRATEY, W AR W # I 81 aa d1a7 § 5 aa-o1 Havided ford €, ifd 991 9ed § $B §9g & SR, oifhd # o) @ dk |
PHEl AR §, TN Tg SR 2 % oy ge va foft Rrsierdt Sarex g6 RaIE & 2.25, 3.11, 3.14, 3.49, 4.14, 5.3, 6.13, 6.14, 6.15, 10.9
31 10.10 YT HUAT TR BRATEA | AR WG B AR BT AIGARES BT | 30 FATGT H 7Y AT AT A1 &1 d9HK §9 W IR B
Hhd 8, AMUDHI AT THd & (6 SR T W | Afpa v1a Fdawfa & 899 1 el RUlE 09 &1 3R 98 689 & Uedl W TR #eq o &l
T, AfFT 8-9 7N & a1g Wt T D AR H FIE TGN TE 81 99 A et 8, TN WA TE w1 ¥ P M S FH A=A €, 9| F W
21 3 f TE FAHR I €, 89 M T DR oA T R A S 30 AT AN G-I SR FABR S 8, ITD AT W TAR Bl H GorA
=Ry ofik TR wIRA & 7% & Wb 2

3 H ST TR The Hd gL R TS St & 9 | Sl 47 1 & =i d IS @M &, IuH1 foreh H¥d g0 # faagn o gl

MR. DEPUTY-SPEAKER: There are some words used by him, which | will expunge.

it udta Arga (MSST) : SUTHE FEIRd, { YD TUAIG <A1 WEAT Gl $H T DI HH DIH! DF AT § SR Igcil aX §9 e A arer T
&1 g3 At e 2

e & F sroet ardt @ g weae B f gwarg 3 e § & W R w) o el @ oo O 2, sw 3w @ 9o i 8, sW R woaw
9 fraR W @1 A R 2

SuTegel HEey, T w9 ¥ 1992-93 &1 df 36 ¥ & ¢ Wl &1 waw Ag@yui af 3&1 2| 3HH HEl DIg a1 7 7l 81 1992-93 H I Hidw
e g, S A ® AN D AT H T Wi o 6 3@ g e frer arer €1 o i &1 fawr Wi | gl o dae faeelt H g
T B IR A HeqA1 T8 DI AN A B fAQ T B Fean e # Erft 3R I/ R R g wa ot wia F e o SHS! 79 | fiq
T €| &6 9 915 G # B WRHR B g4A1G 31 Ared1 § Fifh 98 gHe ufar o vfdagen SeviE 21

# 7 gur wft Sft ®1 g=are < "redT § Fife S del € {6 Mid BT SR sifte it 2 $1 ard 8, 9 vuadl S f¥GR < Bl
T B AT WU H FAMES B DI a7d & @1 I & B DI GAR €| T€ Hfcragar qared! € f IwhR Mia H1 3R AfAGR <1 @redt €, e B
TR | PO BT AE 8, M BT fAw § e wmwd 2|

15.31 hrs. ( Shrimati Margarat Alva in the Chair)
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Ak S wRa oft, SHP anFE FH B fog Raw 2 w1l 4€| (au)

st wfter o e (SiT) 37T FT 919 HY R € 7 4€| (aaum)

£ ydiv A1ed A Y B A WA ¥ [P ATt Afgen wwia B e H W fAaw g ust| &€ (Faum)
=t ot I e @ oNT TR Y HT IETERvT S| o waw orest ¢ &€ (wraum)

FaTgfa "Elean | ag S wed wftg € gafey o e 9% fived #q RA|

#t Wy fhg (HeE) : wufa weed, I8 3@ Ao Wie @ gUfdy 396! evwe 981 o1 =iyl A€ (FeuH) I8 W98 $ WA 8|
a€| (zrg=m)
HETARY JElean | § a1 & § gl U HE  wwwd el 8l

... (cxErE)
=t wdfly Treq : F HE A 9 TE FE @ g

HY e § 9 Uer, 99 919 B @9 B g fopar 3R A g 9us yHT €1 F Jen uey e 1 Sielt 7El Som wedr, § ®ad I8
w1 aredt € 5 Affad 0 ¥ Ateersl & vord sl S qo S 8, 6! SIfteR o w
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#3t ®Y e aRie &1 sreme a7 Rar w1 81 7 39 aral A 7@l S Agan] # H@a BT &4 39 AR e @Ear g 5 F aRds wew 7
g, def ot vard & e el gY €1 F 9 91d B 3R YR BT e H Mpe B Aredn g iR S arean g 5 qgi vewa gaa T g
& 1 HRU 8| WAL & 739 3R 749 HeyA # g8 W € & fHa-f&T udwi # g8 v=rgd gaven @) 8 Sftl 9 SgE 5 3R 6 H o g,
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aTd TE A ST € 9EEd B QR MG H qhaay §ed Ae A Ol €1 gEY 6 @ SR 9hd @ qE @ A B BH B fear o
epl 39 IR | i e o 1Ry 3R 3 3 % ey onft d& 3o wwal § fer aRiEl &1 7€ & i 8

Sfieft 91 &, 3R Y | Mia & 3eHl B B S, IAD! FATATS THET BT AD I 3R A B GATAd BT AT BB AR BT SO,
adt demad wod 2| Afde Sl & T ey do1 gon © ar e 49 gu E1 gufey smust aae wifRy 6 e | e ger sreHt 3
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a9 I8 © 5 9w d=mad @1 A o 9 $ T8 8| aRafd@dr 98 € 6 i @ Aril B i 39 A & 61 SisA1 8rml 75 9§ 77
URWE O el B 8, Sl H SISA1 8N g @il Bl DA W1 WY, §6 aR H HA ot B WreA1 09| YU saeqe B R #§ @) ard
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MADAM CHAIRMAN : Shri Zahedi, please wind up.

SHRI MAHBOOB ZAHEDI : | am concluding, Madam. 5t $© &&a faa1 91y, § $© ard de garedl gl orad & an § Tl
et Sff 7 faem erew fry A1 SAfa &g off 7 e e @ 1 39 aR F e Aval S A S ged {U 9, St 78 A7 wanl s s
g St 7 1977 ¥ Her AT {6 # THaR H dod B TE Hw, H9AT AR ARBR AT 7 i gl T2 919 o7 2 6 $o wsal # gAE T2 g
2, Afp # ITe1 A & 0| AW T 2 6 g & §H S a9 9\ I Al & Hdy § g fQgge are e manl 39 Rdge $ aw
B H o gl 3 W | st e g€t 2 6 El # dreba W@ =Ry 3R AR |l B arex et SR BT TET B Hebdl 2| SADI
I H ABR A B | HADT W H DR AT TS| BT & A Al € A1 P 37 47 WA B WY A @) g W AR Hwn g

I R 51 & @ M @ SR U WY B B T IR Asiid S Sd Bicrebral ¢ A, {4 I74 YT [ Sqerwdc @ 87 98 &9 B dld &,
"Development is nothing but a touching sensation of the people. damri gt =1fey ik @M $I 9aR 377 & HH-AI STATC
+#ft g1 =nfeyl Let there be Panchayati Raj system.”

T & AR B e 891 Tifgy, aHt domrcd I S @Rl EE o 39 9 9e-faar ava e g e 98 o P | T @ e
AN @1 8, T D FEFAT 61 8, T8 D A6l BT &1 3R T8 D rafHal & #l

DR. MANDA JAGANNATH (NAGAR KURNOOL): Madam Chairperson, thank you very much for giving me this
opportunity.

According to the Constitution of India, Pachayats shall be given powers: (a) to prepare plans for economic
development; (b) to implement schemes for economic development and social justice in relation to 29 subjects
given in the Eleventh Schedule of the Constitution; and (c) to levy and collect appropriate taxes, duties, tolls and
fees.

After Independence, till the year 1993, these powers were not given to the Panchayats and local bodies.
...(Interruptions)

SHRI N. JANARDHANA REDDY (NARASARAOPET): Even now you have not given.

DR. MANDA JAGANNATH : We are giving. ...(Inferruptions)

MADAM CHAIRMAN : Please address the Chair.

DR. MANDA JAGANNATH : Gandhiji's dream became a reality in 1993, when this Act was passed and its



implementation began. The salient features of the Act were: (a) to hold elections regularly, every five years to
Panchayati Raj institutions; (b) to provide three-tier system of governance through Panchayati Raj institutions; (c) to
provide reservation of seats to Scheduled Castes, Scheduled Tribes and women (to the extent of not less than one-
third seats); (d) to appoint State Finance Commissions to enable recommendations regarding giving financial
powers to Panchayati Raj institutions; and (e) to constitute District Planning Committees to prepare draft
development plans for development of Districts.

After ten years of these institutions coming into being, when we look back at them now, we feel that there is not
much to feel proud of. That is only because of lack of sustained effort, sincerity by politicians and most important of
all the bureaucratic support, which is the driving force behind the implementation of these recommendations.

As far as holding of elections to Panchayati Raj institutions is concerned, many of the States are avoiding this on
one pretext or the other. This has been brought out by the National Commission for Scheduled Castes and
Scheduled Tribes also. Because of this, downtrodden people, for whose sake this amendment has been brought,
are being deprived of their due share in governance.

As far as the State Government of Andhra Pradesh is concerned, we have been conducting elections regularly.
Hon. Member Shri Janardhana Reddy knows it. We have successfully conducted elections two times so far.
Whenever there is a vacancy, even if it is of an MPTC ward member, we have been conducting elections to the
local bodies successfully. We have made reservations for Scheduled Castes and Scheduled Tribes and women.

Coming to the appointment of Finance Commissions and devolving of powers as per the provisions of the
Constitution to Panchayati Raj institutions, the available data shows that a number States have not appointed the
Finance Commissions so far.

16.00 hrs.

Madam, research analysis shows that nearly 19 States have not yet constituted the State Finance Commission to
devolve powers to Panchayati Raj Institutions.

As the hon. Member was asking, yes, we have appointed the State Finance Commission in Andhra Pradesh and we
are transferring the funds to the local bodies also. Out of 29 subjects which have been enlisted in the Eleventh
Schedule, nearly 16 to 18 subjects have already been transferred to the Panchayati Raj institutions and the rest are
in the process of transfer.

Madam, as the Constitution enjoins the States to make appropriate provisions in the Panchayati Raj Act for
devolving powers for the local governance, the Government of Andhra Pradesh has come out with the formation of
five Functional Committees in each village. In that Committee, the Gram Panchayat Sarpanch will be the
chairperson and the Mandal Parishad Territorial Constituency (MPTC) Members and the Ward Members will be its
Members. In the absence of the Gram Sarpanch, the Gram Upsarpanch will be functioning as the Sarpanch of this
Committee.

There is a Functional Committee on Natural Resources Management which includes agriculture, horticulture, dairy,
fisheries and water conservation.

Then, there is a Functional Committee on Human Resources including education, health, women and child welfare
and other related subjects.

Then, there is a Functional Committee on Employment Generation and Self-Help Groups.
Then, there is a Functional Committee on Finance and Planning.
Lastly, there is a Functional Committee on Works and Development.

All these five Functional Committees will be coalesced to form the Janma Bhoomi Abhivruddi Samakhya under
which all these people will be clubbed together. It will look after the overall development of the village.

Each such Committee has been assigned specific functions and subjects which are to be approved in the Gram
Sabha and the Gram Samakhya will take into consideration all these subjects.

Madam, now, | come to the District Planning Committees. In Andhra Pradesh, we have the District Development
Review Committees where all these elected M.Ps.& M.L.A' will be there presided over by one Minister as District
Incharge. The overall development of the district will be reviewed by them and the remedial measures will be taken.

Under the able leadership of our leader Shri Chandrababu Naidu, Andhra Pradesh is surging ahead with powers,
functions and funds given to the Panchayti Raj Institutions and we are trying to implement the 73" Constitutional



Amendment in letter and spirit to see that all our villages develop. But Madam, we are facing hurdles. The three-tier
system with five functionaries is really becoming a blockade for the successful implementation of this Amendment.
With the experience of implementing this system after five years, we find that there is a peculiar situation with
regard to MPP and ZPTC.

There is a Zila Parishad T erritorial Constituency (ZPTC). The Member of ZPTC does not have the voting power in
Mandal Parishad and the Mandal President does not have the voting power in the Zilla Parishad. He is just a figure
without any purpose. That is why some time back we Telgu Desam Party had proposed a Constitutional
Amendment that there should be a three-tier system with three functionaries so that it will be easy to function.
During that time many political parties, including the Congress party, agreed that this Amendment be brought. But at
the last minute, Congress party backtracked for reasons known to them, and this Amendment could not be passed.

Madam, with our experience of giving the powers to Panchayat Administration, we from the Telugu Desam Party
feel that the system of three-tier with three functionaries is the best-suited system for our country. So, | request the
Government of India to take measures in this direction to amend this provision.

With these few words, | conclude.
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SHRIMATI MARGARET ALVA (CANARA): Mr. Chairman, Sir, Panchayati Raj has a political and an emotional



commitment for the Congress Party. Mahatma Gandhi had, right through the freedom movement, spoken about
Poorna Swaraj becoming a reality only when Gram Swaraj was achieved and when villages become self-
administered. Experiments were made at various levels, but none of them really took root. But then came Rajiv
Gandhi with the enthusiasm and idealism of youth determined to change things. "l too have a dream", he declared
and set about to make it a reality.

| stand here today to pay my tributes to this man of vision who helped to change the life of millions of people,
particularly in the rural side. 'Power to the people' was his talisman; 'voice to the voiceless' was his objective;
'decentralised decision-making' was his directive; and 'inclusive democracy' was his mission. | had the privilege, as
a Minister in his Government, to work during those years in mobilising, women and youth in particular, to accept
these new ideas for Panchayati Raj and in working on support for them. Conventions, regional and national, were
organised and people were encouraged to speak and give their inputs. Rajiv Gandhi listened patiently interacting
with all sections -- women, youth, dalits, tribals, officials, district magistrates, political leaders, opinion makers,
intellectuals, MLAs and MPs, common people of every shade of opinion -- to mobilise support and get their inputs.

Then came the Bills to Parliament. It is history of course that while it went through the Lok Sabha, a united
Opposition determinedly defeated the Bills in the Upper House. It was a tragic evening in 1989, but as Rajiv Gandhi
said, 'It is a set-back but we shall overcome'. | think we proved it, though when the Bills were actually passed in
Parliament, he was no longer with us. That was 1992. We are today here to discuss the achievements of
Panchayati Raj over the last ten years. There have been many achievements. All sections have been ensured a
say in decision-making at the village level through the Gram Sabhas. Women, Schduled Castes and Scheduled
Tribes, OBCs, minorities, have all been ensured representation in the local power structure. Regular elections have
become compulsory. Local development planning has taken shape. It has ensured greater transparency and
involvement of people in the implementation of programmes. It has given voice to the voiceless, as has been said,
with three million representatives of the people elected, one-third of them being women. It has, to some extent,
freed rural society from the clutches of dominant and exploitative upper castes and provided space for the weaker
sections in the local power structure.

Yes, ten years of Panchayati Raj has brought in many many changes at the grass root level. | would say itis a
revolution unheard of and unseen before through the ballot box.

But there are problems. There are aberrations. There is resistance. There is a strong and violent reaction in some
parts of the country. At times, | must say that there are callous and absolutely ineffective responses from the State
administrations and the local law and order machinery. Many States have not yet amended their State Acts
according to the provisions of the Panchayat (Extension to the Scheduled Areas) Act, 1996, thus denying a large
sections of the tribal population their right to participate in these institutions.

The dalits and the weaker sections are sought to be excluded by unlawful means. They are not being allowed to
file nomination papers at times. We have recently had the example in Karnataka of a Scheduled Caste woman. The
reservation, in rotation, came to a Scheduled Caste woman. But there was no one willing to sign the nomination
papers and the election could not take place. The High Court then intervened on her appeal and ordered that she
be declared elected even though there had been no nomination.

Instances of stripping of women on Independence Day are there. In 1998, in one State, when a woman went to
hoist the flag on Independence Day, there was violence. There are instances of refusal of chairs to elected woman
sarpanches to sit on, when they come because the men think that it is an insult to have the women sit in the chair
while they have to sit in the benches around. Various instances of resistance get reported. But despite that, | think
the Panchayat Raj institution has come of age and it has come to stay. Even the gram sabhas - though in some
places they are only in name - have begun to become instruments of opinion-making in the villages, in the rural
side. But | must say that the BPL lists, which are supposed to be produced by the gram sabhas, are all defective
even today. The poor and the downtrodden are left out of the BPL lists which are drawn, which are supposed to be
confirmed by the gram sabhas because they dare not speak. The powerful ones, who are not supposed to be in the
list, have their names included. Even when the lists are published, nobody in the gram sabhas dares to challenge
or to have them changed. When houses are to be distributed to the poor, the lists are drawn up in the gram sabhas.
Most often, it is those who do not deserve them that actually get the houses allotted.

Next, there are financial constraints. Everyone has spoken about that aspect. The allotments are insufficient for the
gram panchayat. For instance, there are different villages, different sections to be helped. Therefore, the money is
sought to be distributed among different villages or the sections with the result that nothing concrete is possible with
the limited money that is available. Maybe, if all the money had gone to one gram panchayat for the year, then
something could have happened. But there are so many villages and so many are fighting for it that there is really
no concrete work possible with the limited money that comes, which has to be distributed. So, if | may say so, we
find that real sustainable infrastructural results are not seen.



Again, there is the question of domination of party interest, of castes, of religious groups which make coordination
and smooth functioning in many parts of the country very difficult. One cannot generalise. In the South, it is
different. But | know that there are areas where these caste and religious differences create a lot of tension within
the local panchayats. The dalits and the tribal women very often get targeted at the time of elections and even
afterwards. There have been four gram panchayats in Tamil Nadu where the upper caste people have not allowed
elections to be held simply because of reserved seats there for the dalits and the weaker sections. This is there,
across the States. There are conflicts all over the country which arise out of other factors also making the
Panchayati Raj system's functioning very difficult.

Training and empowerment of elected representatives must receive special attention. | have been looking at the
budgets. There is hardly anything allotted for training in a systematic way. There are supposed to be institutes for
training. | have tried to draw upon them for my area. They say, officers have been trained but by the time we look
for them in the rural areas, they have been transferred to some other department and they are not available for
actual ground level training programmes. We do not know where the trained personnel are. | must say that
particularly women, dalits, weaker sections have to be trained and empowered by making them understand their
own role, their duties and the powers that they enjoy as Chairmen and as Gram Pradhans, as Vice-Chairmen or
whatever it is. They are not aware of it. That is why the CEO thinks that he is the dictator.ag s aterar €, @& @& 3 &
21 The CEOs are never sensitised to their new role as people who have to work with elected representatives at the
local levels. They still dictate terms and most of the elected representatives, particularly the weaker sections, find it
very difficult to deal with them.

Sir, there is also the question of decentralised decision-making. We are all for it. There has to be planning at the
local level. But | must admit from my own experience of seeing this functioning that there is no expertise at the local
level. There are programmes pertaining to forest, agriculture, land improvement, mining, irrigation, fisheries,
forestry, rural industry, drinking water, health, sanitation and various programmes which are supposed to be
planned and implemented at the local level. The senior officers sit at the Capital in the Secretariat and very junior
officers are in the field. The CEOs have no expertise and the elected representatives are really not trained to plan
and implement such development schemes overnight with the result that there are huge leakages, wastage,
corruption and | must say that a lot of work is being literally handed out, as they say, to the elected representatives
who have become the contractors or the contractors have become the elected representatives. But the nexus is
very strong. | recently found out in one case that when there was a Rural Development Programme with
contributory provision, the local people had to contribute 20 per cent and 80 per cent was coming from the State
and the Central Governments.

Sir, the local people, particularly in the poorer villages do not have the money. They are not able to contribute and |
have been fighting and saying that these contributory schemes are only increasing the gap between the developed
and under-developed villages because those who have money corner all the schemes and the poorer, Scheduled
Castes and Scheduled Tribes dominated villages are left out. But now in order to catch up with what is happening,
they get the contractors, they provide 20 per cent and when the work comes, they say: "You give it to us." So, it is
again becoming a nexus between the contractors and the local people because they are not able to raise the
money. Therefore, we do need to look at both the expertise and the management of the schemes and the
programmes where such Central Government schemes are given to the local people. There is also the question
which, again, has been talked about regarding poor auditing and improper accounting system and overlapping
between the local bodies, the State programmes and others. We have received a number of programmes from the
Central Government. drel % 319 79 9gaid &1 AU-A7 Y1 TS~ $¥ &1 SWeliie o & g -7 YIaH UA1e~d &Y o 21
Nobody knows what is what. You have merged DWACRA with something, it is called Janmabhoomi somewhere and
something else at some other place. Each State adds to it, multiplies it, and in the confusion the local bodies do not
know how to go about it.

Sir, then there is the problem of Vote of No-Confidence. | am seeing from my experience that the first targets are
women or Dalit Chairmen or tribal Chairmen. If they do not toe the line of the upper caste people or if they do not do
what they are dictated to or sign blankly, or if they want to look at the file, people say: "Oh! they are becoming too
smart and becoming too independent". So, they bring a Vote of No-Confidence against them, remove them from
power and bring in their own people. This is what is happening. Recently, in our own State we have had series of
Votes of No-Confidence. In Maharashtra, in order to overcome this, they have made three-fourth majority as a
requirement to unseat women because everybody was trying to unseat women who have been elected to chair
local bodies. So, | think the Government needs to look at this and find some way to see that the elected members
are protected for their terms.

The other question is that of allowances. The Daily Allowance and Travelling Allowance that are paid to them to go
to meetings are so meagre that they are not even a day's wage which those women lose when they go to attend
these meetings, either of the Gram Sabha or of the Mahila Mandal. Even the Chairmen of the Gram Panchayats



and other bodies are paid less than the minimum wage that is paid anywhere in the country. Their status needs to
be raised. So, something has to be done to see that they are properly paid.

Finally, the challenge before us is, how to make this three-tier administration, which has come to stay, more
meaningful and more responsive, how to strengthen the panchayats to make them instruments of grassroot
development, of good governance, of responsive decision-making, of transparent administrative functioning and,
most of all, instruments of social justice. Unless and until these changes come to the society at the grassroot level,
no matter how much money we give and no matter how much of effort we make, there will not be any impact. |
believe that the Gram Panchayats and Gram Sabhas have to be really empowered to make them instruments of
change and social justice because that was Rajivji's dream and that, | think, ultimately is going to change rural India.
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SHRI M. MASTER MATHAN (NILGIRIS): Sir, all the clocks in the House are not showing the correct timings. They
should be repaired immediately. ...(Interruptions)

MR. SPEAKER: Yes. Now, Shri A. Krishnaswamy will speak.

Before | call him, | want to make it clear to the House that today all the Members, who have given their names, will
speak on the present Motion, and the reply by the hon. Minister to the Motion will be tomorrow. So, at 2 o' clock
tomorrow, the hon. Minister will reply to the debate. So, | request the Members to be brief, to speak for five minutes
so that we can conclude the debate today.

SHRI A. KRISHNASWAMY (SRIPERUMBUDURY): Mr. Speaker Sir, | thank you very much for giving me an
opportunity to participate in the discussion on Panchayati Raj Institutions.

It is one of the good systems in India. It has given powers to the villages. Women and dalits have been given
powers to execute and develop their villages. It is our experience that villages have been developed through these
institutions.

In 1996 when the DMK was in Government, we conducted a fair election. We have given chances to 33 per cent of
women and dalits. In this way, we have given good governance in 1996.

But most of the women who have been elected as Village Presidents and other councillors without any experience,
faced many difficulties. In the same way, The Dalits who were elected have been dominated by the people of upper
castes. Therefore, without building up any type of courage among the Dalits and without any training to the women,
they are not able to execute and discharge their powers. | would, therefore, request this august House that there
should be some training programme to be given for the women in the local body authorities and some help to be
given to the Dalits for building up courage.

When hon. Member Shrimati Margaret Alva spoke, she noted that in four villages of Tamil Nadu, election was not
conducted or election was not allowed to be held. | would like to mention that in two villages, Paparapatti and
Keeripatti, the Dalits were not allowed by the upper caste people even to file the nominations and even if it was
allowed to be filed, the nominations were withdrawn. Once the Dalits were elected, they resigned because of the
threats given by the upper caste people. | want to know from the Ministry as to what steps they are going to take in

this regard and what law they are going to make to prevent such types of threats from the upper caste people to the
Dalits.

This Panchayat Raj institution is a three-tier system and because of this three-tier system our experience has been
that there was huge confusion in the villages. When the Member of Parliament makes allotment of some money for
a village, particularly for a community centre, the village President is not able to inaugurate the community centre.
The Chairman of that Block dominates and he is not permitting the village President to inaugurate the community
centre. The village President is very much interested in inviting the Member of Parliament or the MLA. But the
Councillors and the Chairman are not permitting the village President to inaugurate the community centre. My



request to the hon. Minister is that the village Presidents should be given more powers to inaugurate any buildings
in that local area. Then only it will be easier. The benefits of the community centres go to the villages. But the
Chairman and the Councillors, as they belong to other Parties, are not giving permission to the village President to
inaugurate the buildings. This may be noted down and action taken.

| want to mention about the SGRY scheme. In all the villages, the village Presidents are not able to do the selection
of work for ‘food-for-work' scheme. This selection is done by the Block Development Officer and the Block's Union
Chairman. In this process the village Presidents suffer a lot. They are not given powers to select the works. Their
requests are denied. In this connection, my request to the hon. Minister is that in regard to selection of works for the
schemes under SGRY the village President should be given equal powers. Also, in regard to the Nagarpalikas or
the municipalities, the Councillors are also to be given equal powers because today the Chairmen dominate the
Councillors. The Chairman does what he thinks and he is not hearing the views and requests of the Councillors.

| submit that because of this three-tier system, the administration is not good in the villages. |, therefore, request the
hon. Minister to kindly make an amendment to it as a two-tier system with the village President and the Union
Chairman. The Union Chairman should be directly elected by the people or by the village Presidents. That will be
enough. Having these district Chairmen and Union Councillors is not necessary as they do not have any work and
they are just wasting the money and time of the Government and creating confusion. The village President and the
Union Chairman are enough to execute the work properly and to spend the money of the Government. | would also
request the Union Government to send money directly to the village President and not through State or district
administration. They should also have a special and separate agency to distribute money to village President. That
is my request.
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DR. V. SAROJA (RASIPURAM): Mr. Speaker Sir, thank you very much for giving me this opportunity to place my
views on behalf of my party, All India Anna DMK and also on behalf of my leader the hon. Chief Minister of Tamil
Nadu.



Sir, | congratulate the hon. Minister for bringing in this very important Motion. Of course, it is very late to discuss;
debate; and evaluate as to what we have achieved in the last 10 years. Sir, my suggestion would be that evaluation
should have been done, if not every year, at least, in the middle of the term or at least it should have been audited
once in five years, and according to the achievement, the financial assistance should have been given.

Sir, the 11" Finance Commission recommended Rs. 1,600 crore per annum for the local bodies, out of which the
total grant of Rs. 197.06 crore was earmarked for the development of database on the finance of the Panchayat. It
also included an amount of Rs. 98.61 crore for maintenance of accounts of Panchayats as the first charge on this
grant.

Sir, what | would like to know from the hon. Minister is this. How much cost benefit ratio we have achieved after
having allocated so much money; after having spent so much money only for database collection; for preparing the
papers; and for maintaining the account, leave alone the achievement at the grassroots' level?

Secondly, the Commission recommended that audit of accounts of the local bodies should be entrusted to the
Comptroller and Auditor General (C&AG). Was it done? Is the Audit Report being placed on the Table of the
House? If it was not done before, at least, now after 10 years will the hon. Minister come out with a White Paper on
the achievement of Panchayati Raj institution? What does the Audit Report say; and what is the achievement? How
can we improve the Panchayat Raj institution? We should try and understand as to where we are going wrong, so
that we will be able to correct it, at least from now onwards. This should be done in order to see that the fruits of the
Panchayati Raj institution reach at least everyone.

Sir, we are proud to say that there are 30 lakh elected representatives as a result of the Panchayati Raj (Seventy-
third and Seventy-fourth) Amendments. Of course, ten lakhs of them are women. | have no hesitation in saying that
there is social, political and economic empowerment of about 20 lakh women, especially in my State. Through the
self-help groups and along with the elected lady representatives, we have created awareness.

Apart from the funds allocated for the training programme by the Government of India, the State Government had
taken special interest to train the elected representatives, especially the lady representatives, to create awareness
and also to understand the schemes of the Government of India as well as of the State Government so that they will
be able to understand the schemes, that is, how soon they can get the schemes, how the benefits can reach the
people at the grass-root level, how it can be audited and how it can be brought to the notice of the higher
authorities.

I would like to bring to the notice of the hon. Minister that the funds allocated for the training programme are very
meagre. We should understand the /acunae. Before we implement a scheme, we should give wide publicity about
the scheme. Before doing the budget allocation, we have to see as to how the fruits of the particular scheme will be
reaching the people at the grass-root level.

According to the Constitution, the Panchayats will be given powers and authority to function as an institution of self-
government. The powers and the responsibilities to be delegated to the Panchayats at the appropriate level are as
follows:

a. Preparation of plan for economic development and social justice;

b. Implementation of the schemes for economic development and social justice in relation to 29 subjects
mentioned in the Eleventh Schedule of the Constitution of India; and

c. To levy, collect, appropriate taxes, dues, and toll fees.

Did we ever have the intention on the above subjects? Have we got any paper that can be placed on the floor of
the House so that we, as Members of Parliament, are able to contribute our experiences and share our ideas so
that the fruits of the Panchayati Raj reach the people? We, the Members of Parliament, would request the hon.
Minister, at least, from now onwards, to place before the House a paper on this. Ten years have passed, but we
have not taken stock of what we are doing and whether what we have done is satisfying the needs of the people.
We are yet to assess this.

Under the Panchayats Act, 1996 there is a provision that extends Panchayats to tribal areas of Andhra Pradesh,
Chhattisgarh, Gujarat, Himachal Pradesh, Jharkhand, Maharashtra, Madhya Pradesh, Orissa and Rajasthan. It was

implemented on 24 of December, 1996. All the States have passed laws to give effect to the provision contained
in this Act. It is now more than five years. You can, at least, concentrate on these tribal areas. They will form the
basis to find out whether we can contribute more so that the tribal people will get the benefit. Now, five years have
passed. Maybe, in all the States, the next elections are due. Before the next elections, especially in the tribal areas,
we should have an idea as to whether the tribal people need more training, more budget allotment and so on and
so forth.



We had a conference on the 5% and 6t" of April, 2002 of the elective representatives of all Panchayati Raj
institutions in the country. What was the declaration that was made in that conference? Was that declaration
fulfilled? That declaration says:

"&€| unanimously resolve to urge the Government of India to quickly initiate the process of bringing an
appropriate amendment to the Constitution to bring about speedy and effective devolution of financial and
administrative powers to the PRI."

More than one and a half years have passed since that declaration was passed in that Conference. Has the
Government of India moved in that direction at all? I would like to have a concrete reply to this question from the
hon. Minister.

A critical evaluation of the budget and the elected representatives of the Punchayati Raj institutions of all stages is
necessary. Funds are being released to them. Has the Government ever audited the works they are selecting, the
cost benefit ratio, etc? If these things have not been audited so far, at least from now onwards we have to have a
proper system of auditing. There are lacunae in the monitoring system. | would say that auditing should be done
through independent agencies. They should be under the direct control of the State and Central Governments. |
would even welcome the idea of bringing Panchayati Raj system into the Concurrent List.

With these words, | conclude.

SHRI VARKALA RADHAKRISHNAN (CHIRAYINKIL): Mr. Speaker, Sir, at the outset | must congratulate the Minister
for having taken the initiative of moving this motion. It is a good step.

After the passing of 74" and 75" Constitution Amendments, Panchayati Raj institution has become a reality.
Personally speaking, | am very much connected with Panchayati Raj. | was elected as Panchayat President in July,
1953 - exactly half a century ago - when | was only 26 or 27 years old. Throughout my life extending over half a
century, | worked for decentralisation of power, bringing power to the man in the street. As a legislator and Member
of Parliament, throughout my life my attempt has been to bring power to the common man who is in the street. He
must realise the day to day administration. For that purpose, many things have been done in my home State.

In the last administration by the LDF Government, they have gone a step further in this direction. It was during that
regime that we adopted the people's plan. It was criticised. The People's Campaign is the most important thing
which I would like to focus on before this House. It has been written in the editorial of The Hindu of yesterday, 23rd
July, 2003, as follows:

"&€| But considering the scale of transformation in the governance that was attempted, these
shortcomings were no more than part of a learning process. They must not be exploited to do the
Panchayati Raj in. Perhaps the biggest irony is that earlier this month even as a relentless attack was
launched on the People's Campaign, decentralisation in the State received international notice. In 2003,
in the Human Development Report of the United Nations Development Programme, the Kerala
experiment was praised for its involvement of citizens and for its contribution to a city."

This is the certificate given by the United Nations Development Programme.
18.00 hrs.

They have applauded the Kerala model. They have said that the common man's involvement in the people's plan
has become a reality in Kerala. | have made this reference for the simple reason that some allegation is made
against them.

Now, about the Kerala plan, | will explain in a few words, as to what is being attempted. Thirty-five per cent of the
total amount will be distributed among the Panchayats directly for implementation. The process of implementation is
through Gram Sabha. The entire village community will be assembled. They will discuss as to what developmental
works would be executed and in what manner they would be implemented. All these things would be discussed
threadbare in the Gram Sabha. Priority is fixed. The amount is given to them. The beneficiaries have selected the
Gram Sabha, and the people's involvement has become a reality. That is why the United Nations has also
applauded the scheme. No other State in India could do it. | am proud of my State.



But, Sir, unfortunately, the present Government mistook the idea. The UDF Government is there. Yet, there are
some political forces in Kerala opposed to devolution of powers to the local bodies and they are ready to use any
stick to beat the Panchayati Raj. The ruling Democratic Front has always been less than enthusiastic about its
support for the people's plan. It is less than forthcoming in defence of decentralisation.

Sir, there were some allegations that a foreign agency is involved in this process, and so, the Panchayat Minister
had to reply in the Assembly that there was no foreign agency involvement, that there was no foreign investment
made in the implementation of the people's plan. The Panchayat Minister of Kerala, day before yesterday, had to
admit on the floor of the Assembly that there was no foreign agency involved in the implementation of the plan. So,
all these allegations, all these propaganda had gone to the wind. Now, the people's plan is highlighted throughout
the world through the agencies of the United Nations.

In this respect, Sir, | would like to mention one or two points. We have decentralised the departmental process.
About the primary schools and high schools, the administration is given to the local bodies.

MR. SPEAKER: Your time is over now. Please conclude.
SHRI VARKALA RADHAKRISHNAN : Sir, | am just concluding.

In the case of primary health centres and taluk headquarters hospitals also, their administrative control is given to
the local bodies.

SHRI K. YERRANNAIDU (SRIKAKULAM): Radhakrishnaniji, in one sentence you can say that Kerala Panchayat Raj
system is applauded everywhere. That would be sufficienta€; (Interruptions)

SHRI VARKALA RADHAKRISHNAN : Sir, in the social reforms also decentralisation has taken place. But
unfortunately, it is the bureaucracy that curtails it. They have taken away all these things. Thirty-five per cent of the
money that was allotted to the Panchayats was given at the last hour, that is, in the month of March only. Now, they
say that they want to recover the amount as it has not been spent. If the money had been allotted in March only,
how could it be spent? But they have taken a stand that 'you did not spend the money, and so, we are taking it
back.' So, there is a peculiar situation in Kerala.

Sir, 1 would like to remind my friends on that side with due respect that | always respect Rajiv Gandhi for taking the
initiative on Panchayati Raj system. But the persons who are claiming to be the followers of Rajiv Gandhi are doing
just the opposite things. ...(Interruptions) If Rajiv Gandhi was alive, these people would not have been in the
Congressa€| (Interruptions) They are doing just the opposite to the stand taken by the late Rajiv Gandhi, whom |
respect in all these matters. | pay respect to him but unfortunately, the people who are governing Kerala have
forgotten about Rajiv Gandhi and they are thinking about many other things. To them, decentralisation is not
material.

They want a bureaucratic form of Government. Until and unless the power is decentralised, and the poor man in the
street feels that he has a part to play in the governance of the country, we cannot claim to be a democratic country.
So, | strongly plead with the Minister for bringing in a legislation to make it imperative that the powers be
decentralised.

MR. SPEAKER: Shri Varkala Radhakrishnan, please sit down, your time is over.

SHRI VARKALA RADHAKRISHNAN : Power should be decentralised in the administration of almost all the
departments, that is, Public Health, Education, Social Developmental Plans, the Scheduled Castes and the
Scheduled Tribes. The issue of the Scheduled Castes and the Scheduled Tribes has also been taken away. All
these social reforms should be left over to the Panchayats. Let the people decide. There must be transparency in
the administration.

MR. SPEAKER: Please sit down. Your time is over.

SHRI VARKALA RADHAKRISHNAN : That is why | say that the new legislation would lead to transparency in the
entire country. All these delays will be avoided; corruption will be avoided.

With these words, | support the Bill. | thank you for giving me this opportunity for speaking about the people of
Kerala.

...(Interruptions)

SHRI SONTOSH MOHAN DEV (SILCHAR): What is the time now, Sir? The clocks have stopped.



MR. SPEAKER: | am getting the time corrected. The exact time is 6.05 p.m. | am extending the time of discussion.
...(Interruptions)

MR. SPEAKER: | am extending the time by two hours. The debate has to be completed by 8 o'clock.
...(Interruptions)
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SHRI MADHUSUDAN MISTRY : All the district panchayats are being ruled by the Congress and at the State level,
we have the BJP Government, which is trying to make each district panchayat ineffective in one way or the other.
The best examples are the purchases; that is, purchases which should be done by the district panchayats are being
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SHRI BIKRAM KESHARI DEO (KALAHANDI): Sir, | support the motion moved by Shri Kashiram Rana, hon. Minister
of Rural Development for considering the progress of implementation of Part X and Part [X-A of the Constitution
(dealing with Panchayats and Municipalities as institutions of self-government) during the last ten years.

18.20 hrs. (Dr. Raghuvansh Prasad Singh in the Chair)

Once the late Rajiv Gandhi had said that out of every one rupee which | give to the rural areas only 19 paise
reaches them. From this you can evolve how much corruption was there in the system then.

SHRI MANI SHANKAR AIYAR (MAYILADUTURAI): Sir, it is very important. Let me make one clarification. Shri Rajiv
Gandhi did not say that 81 per cent goes in corruption. He said that 81 per cent is spent by the administration on
itself. That is why, they are not getting the funds.

SHRI BIKRAM KESHARI DEO : He said that out of one rupee allocated to the Panchayati Raj institution in rural
India, only 19 paise used to reach them. That was the quote of the Prime Minister in those days. We were in the
Opposition at that time. We used to fight for this. We were arrested during the Emergency. We know about it.
Therefore, | would like to ask here why certain States in the country are reluctant to transfer those 29 subjects to
the three-tier Panchayati Raj Department till today. A Task Force was appointed. | have a list of States with me. |
would not like to read them out. But certain States have not given powers to the Panchayati Raj institutions.

As has rightly been pointed out by Shri Mani Shankar Aiyar, during the last 10 to 15 years, there has been a heavy
migration from the rural areas to the urban areas. There has been heavy urbanisation. It is because the rural areas
do not have the basic amenities and basic structure till now. Today when we are discussing about ten years
progress, | would suggest that the Government should be very sincere in implementation of various rural
development schemes which would uplift the 70 per cent people including poor people and farmers who are living in
rural areas.

In article 243(G) of the Constitution, the powers of the States have been clearly mentioned for devolution as far as
these 29 subjects are concerned. Article 243(H) vests the power to collect taxes and revenue. Article 243(l) clearly
indicates that the State Finance Commission will be created and whatever revenue is collected by the State from
rural areas will again be spent there. But this has not been happening since three-tier Panchayati Raj system was
introduced through 734 and 741" Amendments. Nothing is being implemented in letter and spirit. If you see the
extent of utilisation of the Panchayat Raj funds which is being channelised through DRDAs, only 40 per cent is
being utilised.

For example, in our State of Orissa when the PMGSY was sanctioned, we could only utilise 40 per cent of the
allocated money. Panchayati Raj system should be given more autonomous status to make it more effective and
efficient. The revenue generation which accrues from the Panchayati Raj institution should be honestly sent back
there.

To cite an example, in the State of Orissa we have taken some progressive steps in regard to the Panchayati Raj
Institutions. Like, we have given the job of minor forest collection and environment management to the Panchayati



Raj Institutions. We have also reserved one-third of the seats for women in the Panchayati Raj Institutions. In fact,
we have introduced this system of giving reservation to OBC candidates for the first time when the Panchayat
elections were held. So, we have been progressing well with these Institutions in the State of Orissa. Therefore, |
would like to request the hon. Minister and this Government that while allocating funds for the Panchayati Raj
Institutions and to the backward districts of Orissa, they should be considerate and very liberal, otherwise neither
development of Panchayati Raj Institutions would be possible nor would the dream of Gandhiji ever materialise.

Sir, the three-tier system has remained only in name. In certain States the Ministers of the State Governments have
been given charge of certain districts and the Chairmen of the Zila Parishads have been virtually rendered a titular
head. They cannot act on their own. They have to act in accordance with the wishes of the Ministers. There is no
autonomy. | think, this system of Ministers being given charge of one district is being practised in the State of
Madhya Pradesh. In such an event, how could one expect the Chairmen of Zila Parishads and the Panchayati Raj
Institutions to function with full autonomy? Instructions, like building a wall in a place or stopping the progress of
some work, are given by them and consequently the independent nature of the Panchayati Raj Institutions gets
diluted.

Sir, if you look at chapter |, where there is a mention about the Gram Sabhas, you would see that the Gram Sabhas
in the backward districts are virtually treated like cattle. The are not allowed to voice anything. It is the gun that
rules such areas. The musclemen are all powerful. To strengthen the Gram Sabhas there should be some type of a
machinery that would protect the interests of these Gram Sabhas. They should be given enough powers in order
that they can assert their rights. The Gram Sabhas are to meet three days in a year, namely, on the birthday of

Mahatma Gandhi, on the Labour Day and on 15" of August.
SHRI MANI SHANKAR AIYAR : It has to meet also on the Republic Day.

SHRI BIKRAM KESHARI DEO : Yes, it has to meet on Republic Day as well. Thank you for the information. These
are the four days when the Gram Sabhas should be held. But is it being followed? Are there any proper instructions
to the District Collectors to look into this aspect? But this is not being done.

Sir, only roads and nallahs are being built with the grants that are given but the actual social commitments of the
Government, like health, education, land reforms, are being neglected. Only construction of roads and repair of
roads is what is being done with the grant. So, there should be proper orientation of the elected representatives
right from the ward level to the Zila Parishad level. There should be orientation programmes for these elected
representatives, like the ones that are held for MPs and MLAs in the respective States and in Delhi.

Secondly, as has been rightly suggested by the Task Force, an Ombudsman should be appointed at the
Panchayati Raj level in order to ensure transparency and accountability, which is not there presently.

SHRI SUNIL KHAN (DURGAPURY): This can only happen if you enforce the land reforms system.

SHRI BIKRAM KESHARI DEO : The State of West Bengal has done well in this regard. The State has been
commended by the World Bank for their achievement in the field of land reforms.

Orissa is also doing well. Therefore, | hope that this manthan which is being done now, that is, the stocktaking
debate which is being held now, would result in further strengthening of the Panchayati Raj system, so that true
democracy is kept alive and springing in our country.

With these few words, | thank you for giving me this opportunity.
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SHRIN. JANARDHANA REDDY (NARASARAOPET): Thank you, Sir. | saw the Motion by the hon. Minister Shri
Kashi Ram Rana, the wording of which is to consider the progress of implementation of Part IXand Part IX A of the
Constitution. This is a very important aspect, which we are reviewing after ten years. This country was ruled by
eminent people like Panditji, Indiraji, Rajivji, Morarji Desaiji, Lal Bahadur Shastriji. But when we look into the
approach of Shri Rajiv Gandhi, to the problems he had a scientific approach. He used a scientific method. When he
wanted to look into the educational policy, he approached the teachers in the schools; when he wanted to do
something about the agricultural policy, he divided the country into 27 agro-climatic zones. Similarly, he wanted to
look into the grassroot- level democratic institution 'Panchayat’.

He wanted to build it up. He studied about it for one year. He found that there was no role in the local bodies for the
Scheduled Castes, the Scheduled Tribes, women and youth in the villages. He also found many defects like
financial embezzlement etc. It is for this reason that he had gone to various parts of the country to see the situation
for himself. Shri Mani Shankar Aiyar was one of the lieutenants who was with him at that time. Shri P. Chidambaram
was another lieutenant with him. As one of our Members was telling, Rajivji went round the country to know about
the things and finally he came up with amendments to the Constitution and created a constitutional position for the
panchayats.

Sir, panchayat is an age-old institution in our country. People say that this system existed right from the age of
Vedas and even no king could interfere with panchayats in those days, but later on, the situation has changed
drastically. Then, many Committees were constituted to study the whole system of panchayats and they were
headed by people like Shri S.K. Dey, Shri Ashok Mehta, Shri Vengal Rao, Shri Balwant Rai Mehta, etc. After
studying the reports of all these Committees, Rajivji chose the best method and brought amendments to the
Constitution. Nobody had opposed it except my friends from the TDP in the Rajya Sabha who voted against it. But
now they themselves have accepted that it is one of the best way of Panchayat System in our country.



Sir, 1 do not want to repeat the points made by hon. Members and particularly the points made by our Panchayati
Raj Pandit, Shri Mani Shankar Aiyar. As rightly said by Shri Manda Jagannath, when Shri Venkaiah Naidu was the
Minister of Rural Development, they wanted to bring an amendment. As a matter of fact, we also fought for it along
with Shri Mani Shankar Aiyar. The very purpose of having the five-tier system is to involve more number of people
in the Panchayati Raj system to be involved.

Sir, as Shri Mani Shankar Aiyar was mentioning, 10 lakh women are involved in the Panchayati Raj institutions in
our country. The demand to reserve 33 per cent of seats for women in the legislative bodies of our country is made
repeatedly in this House. But Rajivji had the vision to give 33 per cent reservation to women in Panchayati Raj
institutions in our country longback. Aimost all the States have conducted elections twice to local bodies now. As a
matter of fact, | can say from my experience that for the first time when we had chosen women for the local bodies
from the villages, their husbands also used to come along with them, sit behind them and help them, but it is not
happening now. The situation has changed and women are able to perform their role in the local bodies on their
own. This is the kind of progress we have made.

19.00 hrs.

Sir, people say Brahma has created universe. Vishwamitra has created another universe - Pratha srishti. The whole
country has got panchayati raj system of Rajivji. Some States have got lapses, some plus or minus points. But my
State has got 'Chandra Babu Naidu panchayati raj system'. This is unfortunate. He has conducted the elections. A
Sarpanch is got elected as per the Panchayati Raj Act. But various institutions have been created to make that
Sarpanch a 'zero'. This Sarpanch has no control over the school. There is Vidya Committee. There is no control
from him over the village tank. There is Irrigation Committee. There is no control over 'Anganwadi’. There is
Mothers' Committee. Finally, there is a Secretary appointed in the village. The Village Secretary is controlled by
Govt. and Sarpanch has been made a 'zero'.

The next step is in our State 'Mandal'. A Mandal has got funds and programmes but no role to Mandal President. It
is managed by Janmabhoomi. A'Janmabhoomi'is controlled by a nodal officer appointed by the District Collector.
He is subordinate to the Collector but not to the Mandal. As a result, the Collector is controlled by the Chief Minister
or the Chief Secretary. The panchayati raj institution is at the second level and has become a zero. | am still unable
to understand what ‘janambhoomi’is. My janambhoomi is Vakadu. For others, the janmabhoomi will be their
‘Janmasthalam" - native place. After all, what is janmabhoomi? | am going on requesting the Chief Minister to
explain its concept.

MR. CHAIRMAN : | will explain it later on. If  have an opportunity, | will explain it from there.

SHRIN. JANARDHANA REDDY : | was really waiting for him to be here to know from him about the concept of
Janmabhoomi. Anyway, | am not raising an accusing finger. | want to know what janmabhoomi is. As far as | know,
you know and everybody else knows, a janmabhoomi is the 'birthplace’. He named it as a programme. There are:
Mahila Janmabhoomi, Old Age Janambhoomi, Children's Janambhoomi, etc. Recently, there was another
Janambhoomi: Koti Varalu Janambhoomi, that is, one crore gifts. As a result, the people have gone and given the
applications. In the district of our friend, Shri Yerrannaidu, the papers were torn out. ...(Interruptions) People used
to come and give their representations, and it is named as 'Janambhoomi". Anyway, it is there as programme.

Finally, there is the Zila Parishad. A Zila Parishad is the District Planning Body. According to the Act, the Chairman
of the Zila Parishad is the Chairman of the District Planning Body. In Andhra Pradesh, the Chief Minister has
created District Development Review Committees where a Minister of the Cabinet is the Chairman of the D.D.R.C.
That Chairman of the Zila Parishad is only a Member. Not only that, all the MLAs of the District are the Members of
the Zila Parishad with voting rights. The MPs are Members of the Zila Parishad with voting rights. The MPs can
vote here. They can vote for Zila Parishad and Mandal also. As a result, Zila Parishad has also become 'zero'. So,
from Sarpanch to Mandal and Zila Parishad, all have become zero.

This is the progress. My dear hon. Minister may kindly note down.

Sir, his predecessor, Shri Venkaiah Naidu, told us in the same House that he had spoken to the Chief Minister, A.P.
and that the devolution of powers would be done by March 2003, if | remember correctly, it is there in the record. So
far, not more than 19 subjects were transferred and those 19 subjects are being controlled by a nodal officer. The
first Minister for Rural Development was from Andhra Pradesh. He was Shri Venkataswamy. The hon. Minister can
kindly note down the progress and speak to the Chief Minister of Andhra Pradesh about this.

| do not know whether the hon. Minister is going to take any action or not. Some gentleman has studied the Andhra
situation and said what can the Central Government do. No one can stir Shri Chandrababu Naidu. If the Centre
wants to stir Shri Chandrababu Naidu, he will stir the Central Government. He remarked something like that, if the



Centre wants to handle firmly Shri Chandrababu Naidu, he will handle the Centre. | do not know whether they are in
a helpless situation or we are in a helpless situation. But the situation is such and the Panchayati Raj System is not
functioning properly. | do not want to speak more on this.
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SHRI K. YERRANNAIDU (SRIKAKULAM): | thank you very much for giving this opportunity. Our hon. Minister of
Rural Development is here. The former Chief Minister of our State and a senior Member had taken the name of our
Chief Minister. He called it Chandrababu Naidu's Panchayat Raj system. Regarding this Janmabhoomi, it is not a
programme at all. Janmabhoomi is a concept. It is the concept of our motherland. We are rousing the people to
develop our own motherland. So far, from 1997 to till date, we have conducted 19 Janmabhoomi programmes. If the
Congress people have love for foreign land, | cannot do anything, but in Andhra Pradesh, Janmabhoomi is a
motherland concept. ....(Interruptions) Why are you against this motherland concept? We love our motherland. That
is why, everybody is appreciating this Janmabhoomi concept. Even people from Madhya Pradesh, Orissa,
Rajasthan and some other States also came to Andhra Pradesh and they had studied about all these programmes.
According to this Janmabhoomi programme, every six months, the elected representatives, the officials in that
particular Mandal and everybody will go to the villages under the chairmanship of the village Panchayat President.
We are giving full honour. The Chairperson is convening the meeting. All the officials at the Mandal level will be
present in the meeting. So, that is the concept. ...(Interruptions) | have to clarify this. The Minister should know it.

When | was an MLA, he was the Chief Minister. The District Planning Committee was not formed by Shri
Chandrababu Naidu. The then Chief Minister also continued the system. Even when Shri Janardhana Reddy was
the Chief Minister, | was an MLA in the State Legislative Assembly. | used to attend the District Planning Board
meetings for some other purpose. There are different

powers. The Zilla Parishad local bodies are different. The District Planning Boards are different....(/Interruptions)
So, this system is not created by Shri Chandrababu Naidu. The then Chief Minister had created that system. So |
want to clarify the position to the hon. Minister of Rural Development.

SHRI PRABODH PANDA (MIDNAPORE): Mr. Chairman, Sir, at the very outset, | must thank the Minister as he has
brought this Motion here. But | must say that it is a Motion brought in a casual manner and it is late. Of course, it is
better late than never. Alittle over a decade ago, the 73 and 74" Amendments to the Constitution were passed,
but the dream of Panchayat Raj is standing sound. A few States like West Bengal and Madhya Pradesh were able
to register notable examples in this field. Several hon. Members of this House had rightly said about the great
contribution of the former Prime Minister, Shri Rajiv Gandhi. But | would like to say that before the enactment of this
Panchayat Raj system at the Centre, West Bengal had introduced the Panchayat Raj system more than a decade
before.

In the year 1978, the three-tier panchayati raj system was successfully introduced in West Bengal inducting women
and also inducting Scheduled Castes. The voting right at the age of eighteen was first introduced in West Bengal.
So, we have gathered experience of not only a decade but we have gathered experience of 25 years in panchayati
raj system in West Bengal but what is the position in major parts of our country and how is the system being
introduced in other States? The States should delegate powers to the panchayati raj institutions because
panchayati raj institutions constitute local self-government. May | know from the hon. Minister how many States
have passed legislation for devolution of powers to the panchayati raj institutions? | think, most of the States have
not done it so far. So, what is the achievement if most of the States have not enacted a law for devolution of powers
to the panchayati raj institutions?

Some vital aspects of democratic functioning of the local bodies have to be looked at closely. There should be
regular elections. There should be adequate representation of the Scheduled Castes, the Scheduled Tribes,
women, etc. In West Bengal, we have recently finished our three-tier panchayat elections. | am pleased to say here
that not just 33 per cent but more than 42 per cent women have occupied seats in panchayats. | am very glad to
inform this august House that in my constituency and in my district, two gram panchayats are completely controlled
and run by women. ...(Interruptions)



When we are talking about local self-government, we say that local self-government should have adequate
legislative powers, executive powers and judicial powers. So, we should introduce the system of nyay panchayats
at the grass-root level. Nothing has been done so far about this. This should be looked into.

Some hon. Members have raised the point of direct elections for the post of pradhans and pramukhs. | oppose that
idea. No direct election should be there for the district heads or to the heads of blocks. The other point is regarding
reservation for the posts of pradhans, pramukhs or district heads or panchayat samiti heads. This should be
thought over and should be changed. This idea should be dropped. If we talk about reservation for the posts of
pradhans and pramukhs at the district level, why can that system not be introduced at the level of the Prime
Minister and Chief Ministers? Reservation of seats is all right but reservation should not be there for the post of
head of institution. So, this should be reviewed.

Shri Mani Shankar Aiyar has raised the point that Panchayat is in the State List and we should think over to bring it
in the Concurrent List. | oppose to that idea. We should think of strengthening the local system. ...(Interruptions)

SHRI MANI SHANKAR AIYAR (MAYILADUTURAI): Mr. Chairman Sir, | am sorry. | must clarify. | did not say that we
should think about transferring it. | said that if they have the courage, they can think about it. | did not say that we
should transfer it. That is all | want to say. ...(Interruptions)

SHRI PRABODH PANDA: It is very kind of you.

The most important point about the Panchayati Raj System is the participation of the people. We are talking about
democracy. Democracy means the participatory democracy where the people are involved in the panchayat system.
This should be the main thing.

In the State of West Bengal, the commitment for decentralisation of power is already in progress. So, keeping this
thing in mind, they have passed the legislation. They are also emphasising for strengthening the local
administration, the local self-government. ...(Interruptions) | know what you are trying to say. But your leader has
already said that panchayat is irrelevant to her. She does not think about the panchayat system. She made a public
statement like that.

Sir, | would like to request the hon. Minister, through you, to see how far the panchayat system is running all over
the country. The hon. Minister should take an initiative to have a meeting of all the State Ministers to assess and to
monitor everything for the better performance of Panchayati Raj System.

Last but not least, without land reforms, the Panchayati Raj System will not be meaningful. So, that should be taken
as a priority.

MR. CHAIRMAN : Dr. Nitish Sengupta.
aft T 18 AT Hewl & H Gl § 99 gV €| 9N I A W@ §U HH-BH dla | b enml

DR. NITISH SENGUPTA (CONTAI): Mr. Chairman Sir, | thank you very much for giving me this opportunity. | also
thank the hon. Minister, Shri Kashiram Rana for taking the initiative for a discussion on this topic.

Sir, automatically my mind goes back to a fond recollection of the then Prime Minister, Shri Rajiv Gandhi, whose
bold vision and whose willingness to take any unpopular steps -- in larger interests-- led to this Constitutional
Amendment. But we still remember him. Now, what was his vision and how has it been translated into the ground
reality? To my mind, | am sorry to say that there is a lot of difference. | would have said exactly like what my friend,
Shri Prabodh Panda said, if | had to speak here on this subject five or six years ago because | did not have the
benefit to go to the rural West Bengal and have direct interface with the way the panchayat systemis working.

| mentioned about Dr. Bidhan Chandra Roy, who was the first person to introduce panchayat legislation in West
Bengal. But his idea was never to politicise it. His idea was that elections should take place to Zila Parishad and
Panchayat Samiti and others on a non-political basis. To my mind, the present rulers in West Bengal should not
have gone into turning the panchayat institutions into a political battlefield. That has been a very wrong step. Then,
panchayats have become just institutionalised local corruption in many cases.

| know of many cases where women have come to power. If there was one idea of the late Shri Rajiv Gandhi of
empowering the women, certainly Panchayati Raj Institutions have, to a large extent, done that. But after that this
politicisation has been a very bad thing. One of the other things they did was to make the Collector of the district
the Chief Executive Officer. Well, | have been a Collector and | have dealt with the Panchayat Zila Parishad as
Sabhapati and all those bodies. But for the Collector to be turned into a Chief Executive Officer has been a very
suicidal step, as it happened. That means there is no supervision and nobody at the local level is even remotely
concerned with the mass-scale corruption that is going on and the Collector cannot discharge his duties properly.



Also he cannot do justice to his duties as the chief person for maintenance of law and order or as Collector of the
district and collection of revenue and all that kind of things.

In the elections that took place in the Panchayats very recently, | know and | have seen that in about 20,000 seats
the Left Front candidates won them uncontested. ...(Interruptions)

SHRI RUPCHAND PAL (HOOGLY): No, it is totally wrong. &€} (/nterruptions)
SHRI PRABODH PANDA : No, it was only in about 6,000 seats. ...(Interruptions)

SHRI RUPCHAND PAL : In the Zila Panchayats, there were contests. Please do not tell wrong things here. The
elected Presidents were there in 17 districts. ...(Interruptions) Elections were held. ...(Interruptions) Sir, we cannot
provide them with candidates.

DR. NITISH SENGUPTA: Sir, it is only a euphemism. They say that we cannot find candidates because none of
our supporters is there. It is only a euphemism. The whole point is and we know that, at least in my own area there
is one pocket called Khejuri where the armed gangs went to the houses of the people and threatened the
womenfolk. ...(Interruptions)

SHRI PRABODH PANDA: It is all wrong. ...(Interruptions)
DR. NITISH SENGUPTA: They said : 'If your husbands file the nominations, you will be a widow." ...(Interruptions)

SHRI RUPCHAND PAL : Sir, he is spreading all canons of untruths. The people have refused all these things.
...(Interruptions)

DR. NITISH SENGUPTA : No, | have seen it. | have been told by the people. ...(Interruptions)
SHRI RUPCHAND PAL : You are seeing the things with coloured glasses. ...(Interruptions)

DR. NITISH SENGUPTA : No, it is not like that. | have seen it. Women told me that they were threatened with the
words : 'lIf you have to live the life of a widow, let your husband file his nomination tomorrow; but then, you will have
to be ready to live the life of a widow'. This is the kind of thing which happened. This is the kind of Panchayat which
is there, which is certainly not the desire of Shri Rajiv Gandhi or Dr. Bidhan Chandra Roy or Shri Balwant Rai
Mehta or Panditji or Gandhiji. So, politicisation has not been a correct thing.

Secondly, | will say that the Collector should not have been made the Chief Executive Officer. In fact, | was there in
the Government of West Bengal when that was being done and | had discussed with the then Chief Minister who
appreciated my point of view. But he said that unless the Collector is involved, nobody will give respect to the
institution. Well, he had some point in that.

Today, at the end of it, | feel that that was a wrong step and they should try to reverse their step by making a
separate officer equivalent to Collector as incharge of it, as something which happened in Maharashtra.
...(Interruptions)

SHRI HANNAN MOLLAH (ULUBERIA): In such a case the development would be zero. ...(Interruptions)

SHRI CHANDRAKANT KHAIRE (AURANGABAD, MAHARASHTRA): In Maharashtra the CEO is there.
...(Interruptions)

DR. NITISH SENGUPTA: Then, talking about corruption and politicisation, because of the in-built inefficiency,
every year crores of rupees which go from the Centre are returned unutilised because they do not have the system
to really spend the money. That is why | am saying that corruption has taken deep roots.

On politicisation, just yesterday | got a letter regarding the Pradhan Mantri Grameen Sadak Yojana. | was shocked
to see that — they have given the figures — not one of my proposals has been accepted by the Zila Parishad. They
went on saying no. In the case of my good friend, the M.P. from the neighbouring area, who is from CPI(M), there
was 'yes' all through for his proposals. All his proposals have been accepted and all my proposals have been turned
down by simply saying 'no', on the ground that it does not conform to whatever they call as core reality or core plan
or something like that. The point is that if that is the decision, they should have told me. This is another example, as
| was telling you, of what is happening.

Then comes the question of auditing. | do not know whether those Panchayat Samitis and Zila Parishads are at all
audited. If they are audited, why are not the reports published or brought out? | had tried in vein to get the audit
reports of a number of Panchayat Samitis. | had written to the BDOs, SDOs, DMs, etc. They are just not able to



give it. There is something very seriously wrong with that system. | see that the Comptroller and Auditor General
was requested to give some guidelines and some guidelines were given. But then, | do not know what happened
thereafter.

About the State Election Commission, the less said the better it is. There was a meeting at Khejuri, the same place
that | was talking about where not one person from the Gram Panchayat could file his nomination. Then, when the
all-Party meeting held by the BDO took place, the representative of the CPI(M) walked out because he wanted a
particular school as the venue which is situated at the heart of the troubled, disturbed, terror-struck area.

That was to be the way. All others suggested some other places and | suggested some other places. The DM said
that he was convinced and he would do that, but he said that the Election Commission turned it down. | had also
spoken to the officials in the Election Commission. Normally, | do not interfere in these things. They said, 'Sir, would
you please write something or send a fax?' | did that. Still, the Election Commission intervened to select that
particular school which was at the heart of the terror struck area, where nobody from outside would go, as venue
for the counting. So, this is the kind of rural democracy that we are living in.

| agree about land reforms. As | said, in fact, if | had to speak on the subject six years ago, | would have said exactly
what | have said now, but | am afraid that my exposure to the ground reality &€| (Interruptions) has given me a new
perspective.

SHRI RUPCHAND PAL : Now, he has his political compulsion. ...(Interruptions)
DR. NITISH SENGUPTA : No, | have no political compulsion. | have seen that.
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SHRI KHAGEN DAS (TRIPURA WEST): Mr. Chairman, Sir, thank you for giving me this opportunity to speak on
this important motion.

With the passage of the Constitution (Seventy-Third) Amendment Act and the Constitution (Seventy-Fourth)



Amendment Act in 1992, the Panchayati Raj Institutions were given Constitutional status and the three-tier
Panchayati Raj system was formed to ensure people's participation in rural development. PRIs may be the bedrock
of India's rural development but, has this new area in our federal democratic system delivered the results expected
from it? Unfortunately, PRIs are not equally effective everywhere in the country. Lack of political will and class
interests stand in their way. It is a crude reality.

Political indifference on the part of the Central Government as well as several State Governments has delayed
matters and created difficulties. It may be pointed out that PRIs are forced to accept funds under Centrally-
sponsored schemes under the financial clout of the Central Government. It is certainly a deplorable situation. |
would like to speak about the weaknesses of the PRIs which have been identified through several mechanisms
over the years but have not yet been removed. | will not go in to the lacunae due to paucity of time.

The National Commission to review the working of the Constitution has suggested an amendment to the
Constitution to devolve financial powers to Panchayats.

20.00 hrs.
The objective stated to be is to develop them as institutions of self-governance.

Sir, two conferences of the Panchayati Raj Ministers have been held by the Central Government -- one in July,
2001 and the other in April, 2002. These conferences had rightly identified many lacunae. All these are on record. |
would request the hon. Minister to go through the minutes of these Panchayati Raj Ministers' Conferences. It was
also decided in the meetings that an Amendment to the Constitution shall be brought about to ensure speedy and
effective devolution of financial and administrative powers to Panchayats. This was followed by several statements
by the Union Ministers in support of the Amendment to the Constitution. It was also stated that the meetings shall be
held with all the Chief Ministers followed by a meeting with all the political parties under the chairmanship of the
hon. Prime Minister to evolve necessary consensus in this regard.

So, Sir, | would request the hon. Minister to ponder over it. What has happened after that? All these things have
remained as mere talks. There is a feeling that the Central Government is not really serious about the strengthening
of the Panchayati Raj Institutions. | would strongly urge upon the Government to get out of the lethargy and actively
initiate discussions to evolve a consensus for strengthening the PRIs.

Sir, coming to the functioning of different Panchayati Raj Instittutions, | would proudly say that Tripura is the second
State in the country to hold elections to the Panchayati Raj for all the three tiers. In fact, even prior to the
Constitutional Amendment, Tripura has been holding Panchayat elections regularly from 1978 onwards after the
Left Front Government came to power in Tripura, and these bodies were effectively involved in all the decision-
making. | can proudly tell this hon. House that the Tripura Government has taken every step to implement all the
schemes, decisions as per Seventy-third Amendment of the Constitution, except one. What is that? That is the
constitution of District Planning Committees.

Sir, in Tripura, substantial parts of State are covered under the Sixth Schedule Areas where provisions of Article
243 (ZD) could not be found feasible to be extended for constituting these District Planning Committees. The matter
has been brought to the knowledge of the Central Government but the decision of the Government is still awaited.
Till today, there is no decision. | would again submit to the House that in Tripura no decision or project can be
implemented without the full involvement and participation of the PRIs.

Sir, with regard to the utilisation of funds, | would proudly say that Tripura is one of the best States in the country.
Over the years, the PRI system has become strong and vibrant in Tripura, and all these facts have been
appreciated by the Government of India.

Now, | come to the Panchayat elections which were very recently held in West Bengal. The sixth Panchayat
election in West Bengal marked a resounding victory of CPI(M) and the Left Front as a whole, in view of the all-out
heinous campaign and false allegations of violence against the Left Front, CPI(M), as well as the formation of joint
alliance by opposition parties. It is also a significant and positive response to the glorious success of the
Panchayati Raj system in West Bengal. Massive victory has been achieved because of the Left Front's firm stand to
defend the interest of the people and to safeguard and strengthen the democracy at the grass root level. Today, no
decision or project can be implemented in rural West Bengal without full involvement and participation of PRIs.
Operation Barga has created a social and economic miracle for the weaker sections in West Bengal. Panchayat
elections in West Bengal drew a close attention from the people and the Media all over the country because of the
fact that it has put into practice the most democratic and centralised systems so far.

SHRI BHARTRUHARI MAHTAB (CUTTACK): Thank you Chairman, Sir. | stand here to support the Motion moved
by the hon. Minister. Practically, today, the motion is mainly dealing with the progress of the implementation of Part



IX and Part IX(A) of the Constitution during the last 10 years. Practically, we are discussing about a Progress
Report. We are discussing as to what we have done within the last 126 months. With the introduction of three-tier
Panchayati Raj system to enlist people's participation in rural reconstruction, the Panchayati Raj institutions have a
great role to play. According to the Constitution, Panchayats shall be given powers and authority to function as
institutions of self-governance. That is the basic idea on which the amendment was done. The powers and
responsibilities delegated to these institutions are basically three.

One is the preparation of a plan for economic development and social justice.

The second is the implementation of schemes for economic development and social justice in relation to 29
subjects given in the Eleventh Schedule of the Constitution.

The third is to levy, collect and appropriate taxes, duties, tolls and fees.

At this juncture, according to the 734 Amendment, two things have been demonstrated within the last 126 months.
One is that elections have been ensured.
The second is that Gram Sabhas have been effected.

Earlier, though elections were there, after Independence Panchayats have come into force. After Balwantrai
Mehta's Report, in early 60's or late 50's, these institutions came in a big way. Earlier Mr. S.K. Dey came in with the
idea of community development. | am reminded of certain names, because they are mentioned here. In the mid-50's,
Bhagini Nivedita was totally opposed to the community development project, that was launched by Pandit Nehru.
She categorically had stated:;

"The community development does not go in tune with Gandhiji's Gram swaraj. "

She had stated that. She was a true Gandhian. She had said that in mid- 50's. Now, we have taken a lot of time.
Already five decades have passed. Practically, now we are discussing about Panchayatiraj. | have been hearing for
the last four or five hours. What | have been hearing is as to how to give more power to the Panchayati Raj
institutions to make them self-reliant. Gandhiji's idea during freedom struggle was to attain Swadheenta , as we
used to say it. Firstly, you have to be aware about your Swadhikar.

Then you become swabalambi. Swabalamban was the word used for self-reliance. Then, you can attain
independence or Swadheenta; and then swaraj will come. These are the four stages which he used to say in his
speech.

| would confine my speech to basically two aspects with which the Resolution is concerned. Many good things have
been said about gram sabha. | have a different viewpoint totally. Of course, some hon. Members have mentioned
how the gram sabha was functioning. My experience has been that gram sabha is a sham, a hoax. | need not
explain that. It is said that gram sabha would exercise such powers and perform such functions at the village level
as the legislature of a State. This is not happening. No power has been given to the gram sabha in that respect.

Secondly, it is also said that all the villagers above the age of 18 years would have an inherent right to determine
their own destiny. They do not determine which project is going to be implemented, where and who is going to do
the job. Are they going to determine their own destiny by deciding this programme?

Thirdly, it is also mentioned that gram sabha is the forum where marginalised poor can influence decisions affecting
their lives. Is it happening anywhere at all? Let us ask ourselves. Is it happening anywhere? | would like to ask this
House as to how the system has worked during the last 126 months. Let us truthfully analyse our experience in this
regard. My experience is no less than others. Let us not fool ourselves. It is of course an utopian idea to expect the
people to prepare their own plan of development. Nobody is against it nor am |. But the moment fund is allotted for a
specific job and gram sabha is called, the village is divided into two groups, if not three; and no decision is taken.

Finally, it is the observer or the employee from the Block level or the panchayat samiti who is deputed to oversee
the meeting, decides whether a job is to be done or not done. Then, how can we say that the marginalised poor
influence the decisions that are affecting his life? Rather it is the authority which decides. So, why do we do all
these things under the garb or in the name of the people?

As | have mentioned earlier, there are three stages to make the gram sabha successful. Firstly, gram sabha would
exercise powers and perform such functions as the legislature. Let those powers be given first and it should be
allowed to function as such. Secondly, it should be in a position to generate its own resources. Funds being



provided by the Centre or the State do not create responsibilities. Nowadays, panchayats are just a mechanism to
utilise funds. this mechanism does not create responsibilities; rather, it is only a delivery point. Thirdly, during the
last 57 years, one thing that we have learnt fully and truthfully is that we have became aware about our rights. We
seldom remember about our duties and responsibilities. Panchayati raj as conceived by Gandhiji was something
else. It is not the panchayati raj of today. Gandhiji had said about swabalamban, self-reliance or self-sustenance,
which would make us non-dependent on others. But today, we talk of Japan and we talk of World Bank, etc. What
is happening today?

Panchayats are dependent on the State machinery. Unless money comes from the Centre or the State, there is
very little work for them to do. Today, the Executive is expected to do all sorts of rural development through
Panchayats. In many districts, by-passing the district administration, gram sabha is being pampered. But as far as |
understand, the moot point of gram sabha is to make the functioning of the administration more transparent.

That is what has been mentioned here. Gram Sabha has a key role in bringing about transparency in the
functioning of the Gram Panchayats. | would request the hon. Minister through you that we should give more stress
on making the functioning of the Panchayats more transparent through Gram Sabhas. | would come to that point a
little later.

People should know what the programme is, how it is being implemented and at what cost. But the moment you
allow Gram Sabha to prioritise the development projects or works, all hell is let loose.

Selection of beneficiaries of various schemes of the Central Government undertaken for rural development is also
done in a hush-hush manner. My humble request to this august House is that Gram Sabhas should be a
mechanism to make administration transparent and not the decision making body.

The Eleventh Finance Commission has recommended Rs.1600 crore per annum for rural local bodies of this
country. As has been mentioned earlier, at present there are about 2,32,278 Gram Panchayats, 6022 Panchayat
Samitis and 535 Zila Parishads. These panchayats are being manned by about 33 lakh elected representatives. If
we calculate about one-third of this to be reserved for women, one can understand the number of women who have
been elected. But the problem not lies with the election but with the dummies, as has been mentioned here.

Today with the three-tier system, the members who are elected jointly either to Panchayat Samitis, or as in Andhra
Pradesh, for Zila Parishads, the nominees have a little role to play in the functioning of Panchayati Raj System
throughout the country. We have one system in Andhra Pradesh and another in Bihar, Orissa or Maharashtra. Why
can we not have a uniform elected body throughout the country irrespective of the States?

I would now come to the second aspect of my discussion. Though elections are being held regularly with ample
participation of the people, there is only minimum administrative and fiscal decentralisation, which is still under the
control of the State Governments. | would suggest that the recommendations of the State Finance Commissions be
accepted fully by the Government. Powers be given to the State Election Commissions to deal with all matters
relating to Panchayat elections, namely, delimitation of constituencies, rotation of reserved seats in Panchayats,
finalisation of electoral rolls, etc. Thirdly, Gram Sabhas should be the nodal agency to make the functioning of the
panchayats transparent.

Lastly, there is a need for audit. The officials and non-officials in the Panchayati Raj bodies who handle public
money will have to satisfy the taxpayers about the proper utilisation of the amounts placed at their disposal. This
necessitates the audit of accounts of all such bodies by an agency not subordinate to the expending authorities. It is
with this object in view that an independent Auditor is required on behalf of the taxpayer. The Auditor has to certify
the amounts advanced to the Panchayati Raj bodies as grant-in-aid. He has to ensure regularity and propriety of
expenditure of public money and its proper accounting. Further, the account is an instrument of detecting cases of
wastage, misappropriation and mis-application of funds and leakage of revenues. Therefore, Gram Sabha as the
primary body can act as a very significant and interesting dimension so far as accountability of these bodies is
concerned.

The annual accounts including the audit report be submitted to the Gram Sabha for review and approval of the
people's body.
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SHRI BHARTRUHARI MAHTAB : Sir, | just need another two minutes. The aspect of accountability is most central
for the success of the system because of the fact that massive funding is being made available to the local bodies
both by the Centre as well as by the States. If we take 22 December, 1992, which was the landmark day of passing

73" Amendment as the basis, more than a decade has passed. Gandhiji's vision of making every village a self-



reliant unit is yet to be translated into reality. But the 734 Amendment is the bedrock of India's rural development
and poverty alleviation efforts. It has the potential of building a progressive India in harmony with the felt needs and
aspirations of the people. The time has come that we should go for second generation Panchayati Raj reforms now.

SHRI K.P. SINGH DEO (DHENKANAL): Sir, first and foremost, | would like to compliment the hon. Minister for Rural
Development, Shri Kashiram Rana and his Ministry for bringing this very comprehensive paper, the background
note, and the motion that this House do consider the progress of implementation of Part IX and Part IX-A of the
Constitution (dealing with Panchayats and Municipalities as institutions of self-government) during the last ten
years. | also compliment him for his patience as he has been cheerfully bearing with us all the points. These two
comprehensive papers have shown that the progress, whether it is elections, reservation, constitution of State
Finance Commissions -- which should be mandatory -- State Election Commissions as well as the progress in the
implementation of the discretionary provisions of the 73"d Amendment Act, preparation of plans for economic
development, social justice and implementation of schemes as may be entrusted to them including those in relation
to matters referred to in the Eleventh Schedule, is very slow and disappointing.

Sir, | would like to take this opportunity also to pay my humble tribute to the conviction, courage, determination,
ethos, and vision of our late Prime Minister Shri Rajiv Gandhi who introduced the two — 72" and 73™ Amendment
Bills which later became 73 and 74" Amendment Bills where | was also associated with one of the Joint
Committees as Chairman. He did not live to see the day but he gave us the courage and inspiration. | appreciate
Shri P.V. Narasimha Rao also. Although he was carrying on a minority Government, yet he could get the combined
wisdom of the House to support the Bill.

Here I would like to compliment my colleague, Shri Mani Shankar Aiyar. It had been a mission with him since the
day he has come to Parliament and today power to the people and decentralisation of democracy is a reality.

There are many things which are unsatisfactory. One gets some indication from these two background notes. One
is the functions and the functionaries. Therefore, | compliment the Department, including your former Ministers Shri
Shanta Kumar as well as Shri Venkaiah Naidu, for setting up a Task Force on the devolution of powers and funds,
which had made social audit of untied funds mandatory. It has also given importance to Gram Sabhas. The
Standing Committee on Urban and Rural Employment has also given recommendations on 22 September, 2002.
The Ministry of Finance has realised it and it has made provisions to raise extra budgetary resources.

The Tenth and the Eleventh Finance Commissions and the C&AG had to give the Government guidelines since the
fiscal discipline and accounting was not satisfactory. The Ministry of Rural Development had to give further
instructions. The Government had two meetings with the Ministers of Rural Development of the States. | am
complimenting the Government for this initiative because in the last ten years the implementation has been tardy. It
has not been as per the spirit of either the 73" or the 74" amendments. It has not been implemented in letter and
spirit. It has either been by violation or the State Governments have been recalcitrant or reluctant to implement it, as
is indicative from the two papers that the Government has given. So, | compliment the Ministry for this initiative. But
we should not be helpless. | would come to that a little later.

Sir, the same thing is there in the other background note for IX-A as well. But here the audit and accounts of the
municipalities has been left totally to the discretion and wisdom of the State Governments, unlike the ones for the
Panchayati Raj Institutions and C&AG. Here it is delightfully vague. The Committee for District Planning and

Metropolitan Planning still has not seen the light of the day. This was in the 74" amendment.

Sir, amendment to article 280 of the Constitution now makes it mandatory for the Central Finance Commission to
give devolution. The Tenth Finance Commission gave rupees one thousand crore to the municipalities, as has
been mentioned by the hon. Minister. | am not talking of the Panchayati Raj institutions. That was about rupees four
thousand odd crore and this time it is Rs. 8,000 crore. The Eleventh Finance Commission has given Rs. 2,000
crore to the municipalities. But what about the State Finance Commissions? It is not mandatory. It is only
recommendatory in nature. So, the municipalities and panchayats have been left to the whims, fancies and
patronage of the State Governments and others. They still have to go with a begging bowl because their finances
are in a precarious condition. Therefore, what is required is a time-bound action plan for Panchayati Raj and the
municipalities, specially at a time when Panchayati Raj institutions and the municipalities, that is the local self-
government, have become irreversible and have made some way towards institutionally making India not only the
world's largest democracy but also the most representative democracy of achieving a very high significance.

Sir, today we have 30 lakh representatives. This was the vision that the late Rajiv Gandhi had. Ten to twelve lakhs
people vote for one Member of Parliament whom they may see once in five years or even may not see. One and a
half lakhs people vote for an MLA, whom they may not see for more than a dozen or two dozen times in that period.
But here is someone who will be nearer their homes, who will be known to them intimately and who they will see
daily. Today we have ten lakhs women who are representing us and this is a great step towards participatory



democracy.

Sir, what we lack today is empowering these elected bodies to function as institutions of local self-government and
it is at best disappointing as the two background notes have brought out. | compliment the Government for giving us
this objective note. What is required is a draft road map for five years. In the Sports Ministry you have a long term
development plan for four years coinciding with the Olympics or the Asian Games. But here on a subject that
touches the heart and soul of everyone - the Panchayats -- we do not have a road map. There is no effective
devolution. What is required today is subsidiarity, that is, small things that they can do and for bigger things that are
beyond them, the Centre or the State Government can help. What is required is not discretion but a mandatory,
statutory legislation to make it absolutely permanent. What is required is clearly demarcated subject-wise areas,
which is known as activity mapping, and what is also required is a symbiotic process — not discretionary but with a
discussion.

The Eleventh Finance Commission has started giving awards. Let me take a little pride and privilege of having been
associated with this Joint Committee. What we require is that we must preclude diversion of the Finance
Commission awards temporarily or permanently. We have seen that even the Defence Ministry funds approved by
Parliament are diverted towards drought. Last year Rs.9300 crore could not be spent. Therefore, we must ensure
that there is no diversion, there is no centralisation in the name of decentralisation and that the Centre as well as
the State Finance Commission grants should be mandatorily and strictly monitored and social audit done, which is
not so as far as the State is concerned.

As far as the functionaries are concerned, it should be subordination of the bureaucracy to the elected
representatives. | am sorry, | cannot agree here with my very eminent friend, Dr. Nitish Sengupta because | also
come from a State where we see how these officers are being used or misused by the threat of carrot and stick
policy. Therefore, there should be a legislation and the DRDA should be totally merged with the Zila Parishad. We
should not have two parallel bodies or dichotomy like the Government of India Act of 1935 so that authority and
discipline are ensured and the municipalities as well as the Zila Parishads should have the freedom to decide what
should be the number and the size of the bureaucracy or the technical persons on their role. We should free them
from the excess staff burden as is prevalent. There should be a review system not by the bureaucrats or the elected
representatives, but it should be replaced by a peer group like we have in Parliament and in the State Assemblies.

Then | come to the question of planning. The District Planning Committees, as the background note indicates, is
only a pious intention. But it is not being implemented so far except in two or three States. Therefore, the planning
for economic development and social justice should be indicative rather than coercive from above. This has been
the sense of the House for the last fifty years. We are getting an opportunity of discussing this after ten years. So,
this must be ensured by legislation because discretion has not worked in the last ten years.

Since we are living in an age of information technology, since the Panchayats and Zila Parishads and the
municipalities may not be having as gigantic an expert body like the Planning Commission, we could share through
information technology the data and information which is reliable, independent and timely at our disposal because
that is the essence of all planning. So, the attitude of the Planning Commission must change. It must recognise that
Panchayati Raj and municipalities have a crucial role to play as far as the grassroots planning and grassroots
economic democracy is concerned and power to the people is concerned.

As for the implementation that is going on, the paper indicates what the Zila Parishad and municipalities are doing.
They are not elements of local self-governments. They are only implementing the orders of the Central and the
State Governments. This must change. There is nexus between bureaucrats and the vested interests or the elected
persons. That is why corruption is decentralised and therefore it invites a participatory role for all elected
representatives. There should be more participation. This is where effective participation can come and people's
parliament can come. The Gram Sabhas should be given statutory recognition. Today it is a sham. Today Gram
Sabhas are meeting in contractors' homes with gunmen going around. So, they are forced into agreeing. They do
not give their own opinion.

It is happening not in Bihar but in Orissa. Sir, | am sorry that we are competing with your State as to who will be
better. There must be total transparency as far as selection of beneficiaries is concerned. So, Gram Sabha must be
empowered. Only then, we will know as to who is under BPL or APL and who is not. It cannot be done from an air-
conditioned room from the district headquarters.

Sir, about 50 per cent of our people are women. Shri Rajiv Gandhi, a young man, was barely 40 years old when he
became the Prime Minister of our country. He had the vision to involve the Scheduled Castes and Scheduled
Tribes and women in the process. Today, India is the oldest civilisation which is 5000 years old and is also the
youngest nation in the world. Nearly 40 per cent of our population consists of youths. Therefore, they must be
totally involved in the process, which is not happening today. The reservation of Scheduled Castes and Scheduled



Tribes is in an anomalous situation. There is a lot of anomaly because, as Shri Bhartruhari Mahtab was saying,
there is no uniformity in approach. As far as the Scheduled Tribes are concerned, the less said the better because,
in the most insensitive and non-humanitarian way, the Forest Conservation Act is being clamped on them. They
have been uprooted from their places. For centuries, they have been staying there before the Forest Conservation
Act came in 1980.

MR. CHAIRMAN : Please conclude now.

SHRI K.P. SINGH DEO : Sir, | am concluding after giving a few suggestions. What is required today is the entire
review of the whole thing and it should be continuously reviewed. What is required is, restructuring of the rethinking
process as well as the apparatus which has been there for the past ten years which has not served us fully and
effectively. What is necessary is to legislate and empower them. What is necessary is effective monitoring,
responsibility and accountability. What we require is a smart Government.

Before | conclude, | would like to speak on one point which is about the Members of Parliament and MLAs. | would
like to speak about the MPs. The distinguished predecessor of the hon. Minster, Shri Shanta Kumar, very kindly
responded when the hon. Members raised the issue here. You know that Shri Ram Vilas Paswan had stated that
not a single penny was being spent in his constituency in this regard. | am sorry that it is your State. Shri Dasmunsi
raised the point that he was humiliated by the district administration in Raiganj. Shri Shanta Kumar wrote a letter to
me in February. | had written to him in December. Two successive Finance Ministers, Shri Yashwant Sinha and
Shri Jaswant Singh, and he himself had given a solemn assurance on the floor of the Parliament that this is a
centrally sponsored scheme and therefore, the hon. Members of Parliament will be associated right from the
conceptual stage, that is, when the RD programmes are going on and that they will be associated when the
foundation stone will be laid as well as during inauguration. It is implemented by not following any of the
assurances. | do not wish to bring the matter under privilege but Members of Parliament are being humiliated
everywhere. Sir, why do they humiliate us? You may take us out of the purview. We are spending Rs. 1 crore
everyday. We are sitting here in Parliament till 9 p.m. But please do not humiliate us. You have appointed us as the
Chairmen of the Vigilance Commissions. Shri Bhartruhari Mahtab is the Chairman in one district and | am the
Chairman in both the districts. We are not consulted and not even treated properly. Is there nothing that you can do
? You will take some plea or the other as Shri Arun Shourie does when we raise the question of MPLADS. May |
suggest to invoke article 256 of the Constitution where you have the residuary right to direct the State Governments
and take it along with article 365, if the State Governments are not listening to you and the Parliament.
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*SHRI E.M. SUDARSANA NATCHIAPPAN (SIVAGANGA) : Respected Chairman, the motion moved by the
Government has asserted that 3-tier system of Governance accepted as part and parcel of the Constitution of India
by effort of Shri Rajiv Gandhi. The youngest Prime Minister of Indian Republic had a dream of the Superpower -

India in 215t century.

Mahatma Gandhiji had succeeded in Freedom Fight by telling the people of India and throughout the world "Rama
Rajya is Gram Rajya". Pandit Jawaharlal Nehru implemented the slogan of Mahatma Gandhi by giving powers to
Panchayat. Smt. Indira Gandhi followed by pumping the Central fund to the Panchayat through the State
Government having slogan of "eradicate the poverty — Garibi Hatao".

Shri Rajiv Gandhi made a direct funding to Panchayat from Government of India by sending D.D. to the Presidents
of Panchayat. That is the best showed the roadmap for the Constitutional Amendment creating three tires of
Governance. The 73" and 741" Amendment to the Constitution of India has been implemented by different
Governments of States. But the real implementation in certain States such as West Bengal, Madhya Pradesh and
Maharashtra had given different lessons. The rural poverty is tackled when 29 powers were vested to the
Panchayat.

The State such as Tamil Nadu has utterly failed in this aspect as they never devolved the 29 powers to Panchayat
as per the Constitutional Amendment. The elected representatives in Tamil Nadu are powerless. The development
of the rural areas, towns and cities are at the lowest level due to this situation. Hence, the Government of India
should bring amendment to Article 243 G by placing the word 'shall' in place of 'may’.

Then the system of election should have the reform so that political parties should participate in general election by
which ward member of Panchayat to Member for Assembly and Member of Parliament in one ballot paper, just like
U.S.A. This type of election will bring the same party from Panchayat, State and Nation so that within five-year
period, they can discharge the duty with all accountability.



That day will be the day for real democracy in India.

*Speech was laid on the Table.
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SHRI BIR SINGH MAHAT O (PURULIA): Thank you, Chairman, Sir. Before coming to this highest Panchayat of
India, | had the opportunity to be a member of the Zila Parishad for fifteen years and | was also the Vice-Chairman
of a particular Zila Parishad. Now, the Gram Panchayat office has become the office of the Gram Panchayat
Government, the Panchayat level Government. Panchayat Samitis have become the offices of the Governments of
the block level and the Zila Parishad and Nagar Palikas have become the Governments of the districts. Now, it is
seen that some of the State Governments are not generous to the Panchayat institution but the Finance
Commission is going to play a major role in making the Panchayat financially stable and viable. So, the funds
recommended by the Finance Commission, as suggested by Shri Mani Shankar Aiyar should go directly to the
Panchayat and the Centrally-sponsored schemes and the State recommended schemes should go directly to the
Panchayat bodies.

Another item that needs attention is generation of resources by the Panchayats themselves. The Panchayats
should not shy away from the tax collectors. They are not interested because of the fear of erosion of their votes.
Panchayat should not escape from this responsibility. Government should give some incentive for those
Panchayats who generate some resources for their own. There is also another problem related to the relationship
between the Panchayat and bureaucracy which has already been mentioned by Shri Mani Shankar Aiyar. Now, in
most of the States the DM is not given the control of the Zila Parishad. BDOs are also not under the control of the
Panchayat Samiti. So, there is a clash between the bureaucracy and the Panchayat. Some bureaucrats should be
educated and trained as to how to function in the Panchayats. So, one of the major reasons of the decline of the
Panchayat institution is the lack of people's participation. In most of the Gram Sabha when meetings are held,
attendance is very poor and there is need to create awareness and educate the rural masses for attending the
Panchayat meeting.

Sir, panchayats should not be projected as mere instruments for implementation of developmental programmes or
schemes, but they should be projected as a people's movement for rural reconstruction. The election to panchayats
has become very expensive these days. Therefore, a ceiling on the panchayat election expenses should also be
fixed by the Government.



Then, legal reforms will also not bear fruit until and unless there is a real will to enforce and implement the reforms
and the political leadership is committed for decentralisation of powers. We have the experience of West Bengal
before us. The Government of West Bengal has the political will and, therefore, panchayat elections are regularly
there. In West Bengal the DMs are under the control of the Zila Parishads and the DDOs are under the control of
the Panchayat Samitis. | do not agree with Dr. Nitish Sengupta's view that the DM should not be the Executive
Officer of the Zila Parishad. | differ with him on this point, because wherever the DMs are the Executive Officers of
Zila Parishads, there is no problem whatsoever and the Chairman of the Zila Parishad is given the status of a
Minister of State in West Bengal.

Sir, | agree with the proposal made by Shrimati Abha Mahto who has suggested that panchayat members should
also be given some discretionary funds for carrying out developmental works like MPs and MLAs who are given
such funds. So, if the panchayat members are also given some funds, they can also do some developmental work
for the people of their area.
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